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COUNCIL OF STATE DEBATES
OFFICIAL REPORT OF THE NINETEENTH SESSION OF THE FOURTH

COUNCIL OF STATE

THB ___

VOLUME 1—1940

COUNCIL OF STATE  
Monday, 18th February, 1946

The council met in the Council Chamber of the Council House in New Delhi at 
Eleven of the Clock, being the First Day of the Nineteenth Session of the Fourth 
Council of State, pursuant to section 63D(2) of the Government pf India Act, as 
set out in the Ninth Schedule to the Government of India Act, 1935. The Honourable 
the President (the Honourable Sir Maneckji Byramji Dadabhoy, K .C .S .I., K .C .I.E ., 
L l .D., Barrister-at-Law), was in the Chair.

M EM BERS SW O RN

The Hon. Dr. Narayan Bhaskar Khare (Commonwealth Relations Member). 
The Hon. Sir Arthur Griffin (Chief Commissioner of Railways).
The Hon. Rai Bahadur Satyendra Kumar Das (East Bengal: Non-Muham»

madan).
The Hon. Mr. Surput Sing (West B engal: Non-Muhammadan). 
Flight-Lieutenant the Hon. Rup Chand (Punjab : Non-Muhammadan).
The Hon. Mr. Alfred Ernest Porter (Home Secretary).
The Hon. Mr. William Walter Murray Yeats (Industries and Supplies

Secretary.)
Lieutenant-General the Hon. Sir Thomas Jaoomb Hutton (Planning and

Development Secretary).

Q U E S T I O N S  A N D  A N S W E R S  
R e c r u i t m e n t  o f  I n d i a n  P r i s o n e r s  o f  W a r  b y  A x i s  P o w e r s

1. T h e  H o n . R a j a  Y U V E R A J D U TTA SINGH: (a) Will Government 
make a statement relating to the attempts made by the Germans, the Italians and 
the Japanese to recruit a considerable number of Indian prisoners of war and 
other Lidian civilians to fight on their side, the failure for the most part of this 
Axis scheme, and the surrender in thousands of such Indians at the first available 
opportunity ?

(b) How many such Indians are suspected to have been so seduoed or coeroed 
by the Germans, the Italians and the Japanese?

His Excellency t h e  COMMANDER-in-CHIEF : (a) and (b) I lay a statement 
on the table.

. Statement
(a) (1). In 1941, the Italians com m enced  their attempts to suborn Ind ian  troops captured in 

North Africa. They used a mixture of threat and inducement, mainly offers of better living 
ooditions. The few who responded were taken to a camp outside Rome, where, in the beginning 
of ] 942, the Italians formed a unit known as the “ Centro Militare, India". This unit's maximum 
strength wa3 400. It  was given military training, but was ineffective and mutinied an soon 
AS the Italians proposed to send the Unit to fight in 4frioa. I t  was therefore disbanded in November* 
1942; soma of its men reverted to priaoner-of-war statu s; some were sent to Germany to join 
the Indian Legion. There was a small number of Indian civilians in the Centro Militare, India* ’

( i )



(a) (2). The German plan to subvert and use Indian Prisoners o f War started its operation in- f 
early 1041. The Germans used muoh the same methods as the Italians. Promises made were kept 
and threats translated into aotion. Those who rejected the German offer were illtreated andu 
deprived o f such amenities as Red Cross parcels, while those who responded were given a comfort-,; 
able life, the Red Cross paroels that should have gone to their companions as well as their owi^j 
and free association with German women. The great majority remained loyal to the oaths they 
had taken. Those who did not were formed into what was at first called the “ Free Indip 
Legion” . This unit was stationed in Germany while under training. I t  wore German Uniform^ 
A ll its officers and N.C.Os. were Germans with the exception of a few Indians who had beeV' 
among the first to join and were given the rank of Lieutenant the highest an Indian ever achieved:0 
Towards the end a few Indians were made junior N.C.Os. Early in 1943 it was incorporated intv^ 
the Wehrmacht as the 950 Regiment of the Germany Army proper.

The unit received normal military training in Germany, but, as in the case of the "Centro- 
Militare. India” , orders to send it into the line in the spring of 1943 caused trouble. These order* 
were for two battalions to take over a sector o f the coastal defences in the Low Countries, and they 
resulted in a mutiny which involved a number of the men affected by the proposed move. The 
mutiny was suppressed, however, and the move was carried out. After several months in the 
Low Countries the whole 950 Regiment was transferred to the West Coast o f France in the- 
neighbourhood of Bordeaux. I t  stayed there until the general retreat of the Germans from Franoe 
in the latter part o f 1944, when it withdrew with the rest of the German forces. During this 
retreat aoross France it inourred the hatred of the French Foroes of the Interior on account of 
the rape and pillage in which men o f the Regiment indulged against the civil population. There 
was a number of engagements with tho French Forces of the Interior, who were harassing the 
German retreat. It  is considered likely that fear o f what the consequences o f their own un
civilised behaviour would be, if  they fell into French hands, played its part in deterring men of 
the Regiment from making any attempt to desert to Allied forces during the retreat.

When the Germans had withdrawn the 950 Regiment across the Rhine it was theoretically 
absorbed into the Waffen S.S. There was no time however to put these orders into effect. 
The Regiment took no further part in the fighting, being completely demoralized by circumstances, 
and at the time o f the final collapse of Germany it was idle in a Camp many miles behind the 
front line, and in a very poor condition generally.

The strength o f the 950 Regiment was 2,500— 3,000. There were more than 1,6000 Indian 
Prisoners of war in the Western theatre..

(a) (3). The Japanese set to work without delay to subvert the loyalty of the Indian troops 
captured on the surrender o f Singapore. They began their attempts, indeed, while the Malayan 
campaign was still in progress, materially aided by the earlydefection of two Indian commis
sioned officers and by general demoralization attending temporary defeat. One of the two 
officers, Capt. Mohan Singh o f 1/14 Punjab Regiment, was chosen by the Japanese as Commander 
o f the Force they called the “ Indian National Arm y” . The birth o f this body was announced by 
the Japanese at a parade of all Indian P.W . in Singapore two days after the surrender and im
mediate action was taken by Mohan Singh to obtain men for this force. Aftar hesitation, some 
o f the Indian offioer prisoners of war joined him, greatly influenced by considerations of personal 
comfort and ambition. In some oases officers and men were actuated by a desire to escape. 
The conduct of their officers had effect on a number of the troops, while communal feelings also 
played their part.

* Volunteers, however, were not forthcoming in tho numbers required and in order to inoreo» 
his following Mohan Singh resorted to propaganda and intimidation. These methods swolled 
the numbers during 1942. In Deoember, 1042, however, Mohan Singh was displaced owing 
to differences of opinion with the Council of Action of the India Independence League under the 
Presidency o f Mr. Rash Behari Bose, and the organisation was disbanded.

After a few months of consideration the Japanese decided to form another army. On the 
advice of some of their leading Indian collaborators this force was to be recruited on a more 
truly voluntary basis, though tho eloment of intimidation was not lacking, since it was made 
plain that those who did not volunteer would be shipped to the South-West Pacific for laboue 
m conditions 1 ordering on slavery. Despite this threat, a large proportion of those who had 
ostensibly “ Volunteered’ * for the first l.N .A . refused to rejoin, and many were in fact despatched 
as labour to various parts of South East Asia. These fresh efforts to re-form resulted in some 
15,000— 17,000 Indian P.W ., out of approximately 57,000, going over to the enemy during 
1943. Training on normal military lines was again started, with Japanese officers supervising in 
a ‘ 'liaison** capacity. A t the same time the Indian civilian community in Japanese-occupied 
territories was tapped for further recruits. Both propaganda and the impact o f economie 
difficulties were utilized in this recruiting drive. The Japanese-inspired “ India Independence 
League**, membership of which alone afforded comparative security of livelihood and immunity 
from the attentions of tho Japanese Police, was the means by which this leverage was applied. 
Subhas Chandra Bose arrived in Singapore in July 1943 and took over control of the entire Japp 
nose-inspired movement in territories under enemy control. New impetus resulted and recruit 
ment of something over 20,000 Indian civilians had taken place by the beginning of 1945.

The forces thus recruited were first actively employed in the spring of 1944, when elemen t  
of one “ division** were disposed on the Burma Frgnt, in Arakan and on the Chindwin. TJ 
Japanese mistrust o f their quality and reliability was demonstrated by their refusal to allow thh 
to operate in independent units, let alone to make them responsible for a sector of their own. Rnj 
parties were sometimes used during this operation as a harassing screen in advance of Japanef troops. Their duty was to attempt to infiltrate behind our forward positions and create confuiu
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QUESTIONS AND ANSWERS 3
A  small number did so, o f whom most were oaptured or surrendered. On a few occasion 

mixed I.N .A . and Japanese parties were engaged b y  British and Indian troops. A little later 
t fth  the Japanese offensive across the ohindwhz,the bulk of this same “ division”  oame to notioe 
-a much the same role. Throughout the Manipur campaign, these forces only operated in aa 
’ndependent role once. This was at Palel, where they made an abortive (and to them disastrous,) 
'ttem pt to capture a landing strip.

When the final withdrawal o f the Japanese followed their unsuccessful offensive in the summer 
'1 9 4 4  they took their Indian Collaborators with them. Several hundreds, however, deserted 
‘*id were taken over by our troops. The Japanese withdrew the remainder o f this “ division”  

Pegu in bad shape, for reouperation and re-organisation. During the winter o f 1944-45 little 
>ntaet was made with our troops in the field, although a small number o f miscellaneous units 
%s employed by the enemy in forward areas. Early in 1945 when the Allied drive down Burma 

rras well in its stride, and the Japanese retreat began to take on the appearance o f a general 
rout, desertions started again, on a fairly large scale and continued until the capture of Rangoon 
in April, where between 7,000 and 8,000 troops of the body called the “ Indian National A rm y” , 
iiSoluding a large number of its officers, surrendered to the Allies on the orders of Subhas Bose. 
W ith the final surrender of the Japanese in August 1945, the remainder in South East Asia came 
into Allied hands. The m ajority of the m ilitary personnel have since been returned to India 
while the oivilians have dispersed to their homes, or have been held temporarily on security 
grounds.

Like the German and Italian attempts, Japanose efforts to make an effective fighting foroe 
out of Indian priponerp of war and the Indian civilian oommunity in South Eapt Asia were in 
general a failure. They only once operated independently, and were never successful against 
Regular British or Indian troops.

(b) I t  is not possible to give any reliable figures of the number of Indians who were seduced 
or who were ooerced by the enemy. The approximate total strengths of the Indian forces emp. 
loyed in theee Axis schemes a re :—
EU R O PE . “ Centro Militare, India** . . • 400, of whom all except 7 were

P.W .
(A percents 9 were later ab« 

sorbed in o the “ Indian 
Legion*’).

“ Indian Legion” 2,500-3,000 (950 Regiment) Almost no civilians.
A SIA  . “ Indian National Artny”  . . . 43,000 (of whdm some 20,000

were P.W.)

R esettlem ent, etc., o f  Demobilized Members o f  th e  D efenob Services a n d
Discharged W ar W orkers

2. The Hon. R aja YUVERAJ DUTTA SINGH: What is the plan
evolved by Government for re-settlement and re-employment in civil life of de
mobilized members of the Defence Services and discharged war workers ?

T h e  H o n . M r . H . C . PRIOR : Full particulars are available in the “ Progress
Report of the Directorate General of Resettlement and Employment for the period 
18th July to 31st December 1945 ” , copies of which are available in the Library of 
the House.

Smuggling of Cloth into Nepal

3. T h e  H o n . R aja  YUVERAJ DUTTA SINGH : Is it a fact that doth 
worth about two lakhs of rupees was smuggled from Raxaul in Bihar to Nepal, on 
or about the 28th April, last; and about 10 bales of cloth were removed to Nepal 
territory from Bairagnia (Bihar) ? Will Government state the circumstances 
and details of this extensive smuggling, and who were responsible for it, together 
with the steps taken to prevent a recurrence of it ?

T h e  H o n . Mr. N. R. PILLAI: Government have no information about the
alleged cases of smuggling of cloth from Bihar to Nepal, but steps have been taken to 
eliminate any leakage that may have existed in the past, 
p T h e  H o n . Mr. G. S. MOTILAL : What steps have been taken ?

T h e  H o n . Mr. N. R. PILLAI: A detailed lioensing scheme has now been ap
plied to exports of cloth from India to Nepal. The broad features of the scheme are 
*s follows : In the first place, the issue of licences is now confined to a limited num.
ber of reputable firms ; secondly only such cloth as is marked For export only 
s allowed to be exported, and thirdly the railway authorities have been instructed 
iot to book consignments of cloth for Nepal frontier stations unless such cloth is 
Covered by an export licence and is marked “  For export only



The H on. M b . M. THIRUMALA ROW : Have Government been able to local 
these smugglers from across the border ?

The Hon. Mb. N. R. PILLAI: Well, in the process of selecting suita&fi
exporters the undesirable ones have been eliminated.

Polish R efugees

4. The H on . R a ja  YUVERAJ DUTTA SINGH: Will Govemmeift
state how many Polish refugees were kept in India and how many of therftf 
have been sent back to Poland on the re-construction of their country ? m

T h e  H o n . D b . N. B. KHARE : The number of Polish Refugees in India 
about 5,000. None of them h a s  so  far gone back to Poland. The question of tHSfr 
repatriation to Poland or to other countries where they wish to settle down is at 
present under the consideration of H is  Majesty’s Government. ib

The Hon. Mr. M. THIRUMALA ROW: Can the Honourable Member givS* 
us the amount of money spent by Government on these Polish refugees in India ?

T h e  H o n . D r . N . B . KHARE : I  w a n t  n o t i c e  o f  t h a t  q u e s t io n , S ir .

British Export Trade R esearch Organisation

5. The Hon. R a j a  YUVERAJ DUTTA SINGH : WiU Government
state whether the recently formed British Export Trade Research Organisatior 
(BETRO) for market and consumer research, and trade intelligence service in all 
overseas markets has established any branch in India; if so, where ? What 
is the nature and extent of its activities in this country ?

The Hon. Mr. N. R. PILLAI: The British Export Trade Organisation has not 
established any Branch in India.

The parts of the question do not arise.
United Nations Conference at San Francisco

6. The Hon. R aja YUVERAJ DUTTA SINGH : Will Government
state whom Sir V. T. Krishnamachari was supposed to represent at the United* 
Nations Conference at San Francisco ?

The Hon. Sir  MAHOMED USMAN : Sir V. T. Krishnamachari represented ] 
India at the United Nations Conference. ?

c
Allied W ar Crimes Commission >

7. The Hon. R aja YUVERAJ DUTTA SINGH: WiU Government
state whether India is represented on the Allied War Crimes Commission; • 
if so, by whom ? If not, why have Government failed to press the olaims of India * 
in this respect ? |

His Excellency the COMMANDER-in-CHIEF : I would invite the Hon. •
Member’s attention to the reply given on the 17th November 1944 to part (a) and 
first part of (c) of his question No. 108. The second part of tho question does not 
arise. ,8

The Hon. Mr . M. THIRUMALA ROW : I understand His Excellency thdt 
Commander-in-Chief referring to an answer given in November 1944 with regard to 
this particular question. I would like to know whether there was a War Crimes 
Commission established in November 1944, even before the war was won.

His Excellency the COMMANDER-in-CHIEF : I would like to have notioe 
of this question.

Use of Transport Planes from India to remove Tractors from Egypt

8. The Hon. R aja YUVERAJ DUTTA SINGH : Are Govern- *
ment aware that the transport planes from India were concentrated in Cairo, ai 
the instance of the U.N.R.R.A. to fly a large number of tractors from Egypt to-v 
Yugoslavia, for the development of agriculture in the latter country ? If so, what 
is the advantage aooruing to India from this operation !

4 c o u n cil  op  st a t e  [19th Feb. 194f



Thb Hon. Mb . N. R. PILLAI: The answer to the first part is in the negative, 
ijp second part does not arise.

QUESTIONS AND ANSWERS &

Decimal System of Coinage

9. The Hon. B aja YUVERAJ DUTTA SENGH: Will Government 
;ake a statement explaining their post-war proposal for introducing a change in 
he present coinage system in India on the basis of decimal system as adopted in 
iany other countries, indicating the disadvantages of the present system, and 
|e anticipated advantage of the proposed change ? In what countries does the 
.ocfjnal system of coinage prevail ?
; The Hon. Sib  CYRIL JONES: A copy of Finance Department’s letter ad* 

dressed to Provincial Governments which gives the information desired is laid on the 
tabl£.

A list of countries where the decimal system of ooinage prevails is laid on the 
table.

GOVERNMENT OF INIDA

FINANCE D EPAR TM EN T

:o. F. 2 (70)-F/44. New Delhi, the 2ith April 1945
Fbom

K . G. A m bboaokar, esq u ire, i.e .s .,
Joint Secretary to the Government of India.

To
Tho Financial Secretaries of all Provincial Governments and all Chief Commissioners 

of Provincos.

S u b j e c t .— Decimalization of the Coinage

_>IR,
I am directed to say that it has been suggested to tho Government of India that the opportu

nity afforded by the reminting of tho coinage which may be rendered necessary after the war 
should bo taken advantage of to docimalizo tho coinage system of the country. Tho decimal 
systom of coinago has gradually displaced all other forms in most of the countries in the world, 
India, Groat Britain and certain Empire countries being tho chief exceptions; and it is suggested 
that its advantages, such as simplification of accounting and facility of calculation, are such as to 
render desirable its adoption in India.

2. Tho proposal is that, like the Ceylon rupee, the Indian rupee should be divided not into 
102 pies but into 100 cents. Tho prosont rupee, half-rupee and quarter-rupee coins would remain 
but the lower denominations would be replaced by coins o f the value of 10, 5, 2 and 1 cents with 
possibly a J cent coir . While the presort series of coins of low denomination were being with
drawn and during the period of transition the two sets of ooin would circulate sido by side, prioea 
being expressed either in one or the other or in both.

3. As the process of change must necessarily be difficult the Government of India do not 
intend to take any step in this direction unless they are confident of public support and I am to 
request you to favour this Government with the views of your Govommont on the proposal 
set forth in greater detail in the accompanying memorandum after consulting public opinion is 
your Provinoe.

I have the honour to be,
‘ Sir ,

Your most obedient servant,
K . G. A m begaokar ,

Joint Secretary to the Qovt, of India•

MEMORANDUM E X P L A N A T O R Y  OF TH E PROPOSAL TO INTRODUCE A DECIMAL
SYSTEM  OF COINAGE IN  IN DIA

11 ̂ Opportunity for changing the existing system
The new series of the two anna, one-anna, half anna and pice pieces at present circulating 

, the country were introduced iD 1942 as a war-time measure in order to oope with the greatly 
v ■ eased demand for small ooin, the short supply o f nickel and tin and the problem of hoarding. 

■* design of the pioe with the central hole has, however, not been a suooesrf and the niokel brass



alloy used for minting the other coins referred to has proved to be unpopular. Not only does th e 
u«e o f this alloy involve a disproportionate waste of metal in the process of manufacture but the 
ooins minted therefrom tarnish badly in circulation; moreover, due to the universal domestic 
use o f brass throughout India, this alloy is unrivalled for the ease with which it can be used 
for counterfeiting. The Government of India have, therefore, decided that as soon as conditions 
permit, the niokel-brass alloy should be replaoed by the pre-war cupro-nickel alloy and a pioe of 
new design should be issued. When, after the end of the war, sufficient supplies of nickel become 
available, a huge recoinage programme will consequently have neoessarily to be undertaken and 

, a  unique opportunity will then be presented to undertake any other reform of the subsidiary 
coinage that might be considered desirable in the public interest.

?. Proposal for decimalization
It  has been suggested to Government that advantage should be taken of this opportunity 

to introduce a decimal system of coinage, under which the Indian rupee would be divided not 
into 102 pies but into 100 cents as follows :

1 Rupee corresponding to the oxisting Rupee.
60 Cents corresponding to the existing J Rupee.
26 Cents corresponding to the existing £ Rupee.
10 Cents cupro-nickel 

6 „  > (“ shaped”  ooins) |
2 ,, J I to replace the existing
1 „  Bronze coins \ coins below the value of

I £ Rupee, 
i  „  (possibly) J

6 c o u n cil  of  s t a t e  [1 8 th  F b b . 1946

This division has been suggested on the lines of the oxisting Ceylon coinage, in that the rupee 
would remain unaltered and the half rupee and the quarter rupee would retain their present 
shape, size, weight and metal content, but would be issued as 50 cent and 25 cent coins. The 
existing 2-anna, 1 anna, half anna, and pice pieces would, howovor, have no counterpart in the 
new systeln and their recoinage would not be undertaken.

3. Advantages of the proposed system
The present coinage system whereunder the rupee is divided into 16 annas and oach anna 

is divided into 12 pies is by no means ideal for purposes of calculation and accounting. The basis 
for the suggestion now made is that modern trade and commerce demand quick and simple 
methods of computation and that in this respect there is nothing to compoto with the decimal 
system, as evidenced by the fact that it has gradually displaced all other forms in most countries 
o f the world (India, Great Britian and certain Empire countries being the most important excep* 
tions). To give a few examples, Ceylon, China, Iraq, Palestine, Malaya, the Netherlands East 
Indies and lliailand all now have a dec final coinage and it is arguable that India too should 
fall into line with the modern practice that has found such general favour.

4. Difficulties in the way of the introduction of decimal coinage
(o) I t  is, of oourse, realised that the introduction of a new system of coinage in India is 

likely to have adverse reactions in the initial stages. First and foremost, the existing form carries 
with it the sanctity of time and tradition and the change proposed might well be opposed by 
oertain sections of the public on grounds of sentimont. It will be apparent, however, that it is 
not proposed to interfere with the rupee itself, that the  ̂ and  ̂ rupee coins will remain as they 
arc, with only a new nomenclature, and that the basis of the coinage system will therefore remain 
intact.

(6) There will be a period of some years during which both tho present and new types of small 
ooins below a quarter rupee in value will be in circulation simultaneously. This is inevitable due 
to the very large number of such coins that must be minted beforo tho present series could be 
declared as uncurrent. The table below gives, in respect of the denominations below 4 annas in 
value, the proposed coinago, the existing coinage and the value in the proposed coinage of the 
existing coinage.

Existing coinage Proposed coinage
Value of existing
coinage in proposed 

coinage

Annas 2 
Annas 1 
1 Pioe 
1 Pie {

10 Cents 
6 Cents 
2 Cents 
1 Cent 
J Cent

12*6 Cents 
0*26 Cents 
1*6626 Cents

• 6208 Cents
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For such time as the two series circulate side by  side it is proposed that printed slips should 

freoly be distributed setting forth the relation between the two varieties.
(c) The adoption of such a system would, of course, have repercussions of the widest oharaoter 

since all rates and prices quoted on the basis of tho present system would have to be adapted 
to the changed conditions, causing considerable initial inconvenience to the public and additional 
work all round in the matter of fixation of new rates and fresh issues o f postage stamps, railway 
tioket, etc. The adaptation can, however, be effected simultaneously and pari passu with the 
process of introducing the new coinage, and the probable confusion in the transition period would 
to some extent be mitigated by a wide distribution of the slips of paper mentioned above setting 
forth the arithmetical relation between the two types of coinage.
6. Conclusion

The initial difficulties involved, however, are inherent in any radical change in the coinage 
»nd must be faced if India desires to havo the advantages of simplified and rational system of 
-coinage. That it is possible to overcome the difficulties inherent in a change over from one 
system of coin ago to another even in countries whore the level education is low and popu* 
lation genorally backward is evidenced from the dates that Russia (1839 and 1897) 
and Japan (1871) went over to the new system, no less thart by the fact that most other oountries 
havo adoptod the modem form. A  similar opportunity for modernisation of the coinage of India 
is not likely to recur and tlioro can be no better time to effect this alteration than in the early 
post-war period. But the Government of India would not desire to ombark on a new soheme of 
tliis nature in anticipation of public approval and support, and thorefore invite sections of 
the public to oxpress themselvos on the proposal. Tho neejssity for deciding the issue now 
is, however, urgent since the Mints must be given adequate time to make all preparations for im
plementing the decision as soon as possible after the end of the war.

Decimal system in coinage is curreni in the fotlounng countries.
British Empire.— Br. Guiana, Br. Honduran, Br. North Borneo, Canada, Ceylon, Federated 

Malay State s, Gibraltar, Hongkong, Iraq, Kenya Colony, Mauritius, New foundland, Palestine and 
Transjordan, Seychelles, Strait Settlements, Sudan, Tanganyka Territory, Uganda.

Foreign Countries.— Abyssinia, Afghanistan, Albania, Algeria, Angola, Argentine, Austria. 
Azoros, Belgium, Bolgian Congo, Brazil, Bohemia, Bolivia, Bulgaria, Canary Islands, Chile, 
China, Columbia, Costa Rica, Cuba, Danzing, Denmark, Dominican Republic, Dutch East 
Indies, Dutch Guiana, Eritrea, Ecuador, Egypt, Estonia, Finland, Formosa, France, Germany, 
Greece, Guatemala, Haite, Holland, Honduras Republic, Hungary, Iceland, Indochina, Iran, 
Italy, Japan, Java, K o n a, Latvia, Liboria, Lien cli ton stein, Lithuania, Luxomburg, Lybia, 
Madagascar, Madeira, Manchukuo, Mcmel, Mexico, Manocao, Montenegro, Moravia, Morocco, 
Mozambique, Nicaragua, Norway, Panama, Paraguay, Poru, Philippine Islands, Poland, Portugel, 
Portuguese E. Africa, Rhodes, Rcumania, RiLscia, Salvador, Siam, Spain, Spanish Guinea, Sweden 
Switzerland, Syria & Lebanon, Tunisia, U.S.A., Uruguay, Vatican, Venezuela, Virgin Islands, 
West Africa & Sahara, Yugoslavia, Zara.

I n c o n v e n ie n c e  c a u s e d  to  M b s . I n d ir a  G a n d h i  a n d  h e r  so n  b y  Mi l i t a r y

O f f ic e r s

10. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: (a) WiU Governt 
ment state the facts and circumstances relating to the incident which took place 
at the Delhi Railway Station on or about the 26th April last when two mititary 
officers occupied a ladies* compartment, causing inconvenienoe to Mrs. Indira
Gandhi and her one year old son ?

(b) Was any enquiry made ; if so, by whom ? What action has been taken
against the military officers ?

T h e  H o n . S i r  ARTHUR GRIFFIN : (a) No such incident has been reported 
officially either to tho Railway or to the Military authorities. From inquiries made 
I gather that one of the ticket collectors, who was on duty remembers the in
cident. H e  states that Mrs. Indira Gandhi was booked in a Second Class ladies’ 
compartment but decided to change over to the First Class at the last moment. The 
Assistant Station Master on duty at the time, states that when the train was about 
to move he was informed that two miUtary officers along with a lady were occupying 
a First Class ladies* compartment. When he asked them to vacate, the military 
Officers readily detrained and told him they had no intention of travelling, having 
come merely to see the lady passenger off. Mrs. Indira Gandhi was accommodated 
in this ladies' compartment, but fearing that the military officers might board the train 
after it had started, asked for an assurance that this would not happen. She was 
given this assurance and was told that if they did attempt to get into the compart
ment, she could puU the communication cord. The train steamed out of Delhi 
without any further incident.



(b) In view of what I have stated, no inquiry was called for, and the second 
part of the question does not arise.

R ecruitment from the Clerical Staff of the London Censorship Office

11. The Hon. R aja YUVERAJ DUTTA SINGH: Is it a fact that 
Government are reoruiting or have recruited from the clerical staff of the London 
Censorship Office about 50 hands for employment in India on a salary of about 
Rs. 750 per month ? If so, was no Indian available for the jobs ?

His E x c e l l e n c y  t h e  C O M M A N D E R - i n - C H I E F :  N o , Sir. The second 
part of the question does not arise.

St a r t in g  o f  F a c t o r ie s  b y  B r it is h  F ir m s

12. T h e  H o n , R a j a  YUVERAJ DUTTA SINGH: Are Government
aware of the decision of certain leading British firms in England to start factories 
in India, soon after the war ? What steps have been taken by Government to 
protect Indian industries from being adversely affected by tho opening of such foreign 
firms in this country ?

L t .-G e n e r a l  t h e  H o n . S ir  THOMAS HUTTON: Yes, sir, but the number 
of applications for registration of capital goods received from British firms wishing to 
start factories in India is extremely small. As regards the second part of the question 
all I can say at present is that Government is keeping a watch over developments.

T h e  H o n . Mr. G . S. MOTILAL : May I know what is that small number ?
L t .-G e n e r a l  t h e  H o n . S ir  THOMAS HUTTON : I cannot give figures off

hand. I would require notice of that question.

B r it is h  O v e r s e a s  A i r w a y s  C o r p o r a t io n

13. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: (a) Will Govern
ment make a statement giving the details so far as available, of tho plan of the British 
Overseas Airways Corporation to run services after the war to certain countries 
including India ?

(b) Have Government been consulted in the matter ? What are the admi
nistrative and financial control implications, if any, of the proposal ?

(c) Is there any stipulation in the proposed arrangement for the training and 
employment of certain proportion of Indian personnel in the air service ? If not, 
why not ?

(d) Do Government propose not to allow any foreign air service to operate
in India, which will in any way fetter the establishment and development of indi
genous air services in this country, or will perpetuate a monopolistic trend in civil 
aviation ? .

The Hon. Sir MAHOMED USMAN: (a) Government have no detailed in
formation on the plans of the British Overseas Airways Corporation for the opera
tion of specific air services in the period after the war. They however include air 
services to India and air services through India to Australia and other countries.

(6) There have been discussions between the Commonwealth countries on the 
general principles to be followed in the operation of air services of mutual interest 
on Commonwealth air routes. These are summarised in sections I and II of the 
Government of India’s plans for the operation of External Air Services, a copy of 
which has been placed in the library of the House.

(c) Since India will operate her own independent air services there is no pro
posal for the employment of Indian personnel in the British Overseas Airways 
Corporation.

(d) Yes. I would refer the Hon. Member to the plan mentioned in reply 
to part (b) and to the plan for the operation of Internal Air Transport a copy of which 
has also been placed in the Library of the House.

® COUNCIL OF STATE [18TH F e b . 1946



Statement by  the Australian Trade Commissioner for India regarding
Markets in India

14. T he Hon. B aja YUVERAJ DUTTA SINGH: (a) Has the atten
tion of Government been drawn to the statement of the Australian Trade Com
missioner for India some months back, that “ Australia was eager to find markets 
in India ”  and that “ as soon as the war ended, Australia would undertake an aggres
sive export policy, not only for India, but for other parts of the world ”  ?

(6) What steps do Government propose to take to prevent dumping of Austra* 
lian goods in India, to the detriment of Indian Trade interests ?

The Hon. Mr . N. R. PILLAI: (a) Yes, but Government have reason
to believe that Mr. Gollan has not been correctly reported, and are making enquiries.

(6) There is no evidence that Australian goods are being dumped into India, 
and no corrective action is called for.

Export or Textiles

15. The Hon. Raja YUVERAJ DUTTA SINGH : (a) Will Government 
place on the table a statement, showing the export of textiles from this 
country, month by month, during the last two years, indicating the quantities 
and varieties of cloth, and the countries to which they were exported ?

(b) Will Government place on the table a statement showing the quantities 
f cloth supplied to the Defence Services and for Military requirements in India, 

month by month, during the last two years ?
The Hon. Mr . N. R. PILLAI: (a) I lay a statement on the table. No statis

tics have been maintained showing exports of each variety of cloth.
(6) As defence service requirements are procured under the bulk purchase 

system, it is not possible to furnish statements showing supplies of cloth month 
by month. The total supplies of cloth during the years 1944 and 1945 were 802 mil- 
ion and 575 million yards respectively.

QUESTIONS AND ANSWERS (►



S t
at

em
en

t t
ha

w
in

g 
ex

po
rts

 o
f C

O
TT

O
N

 P
IE

CE
O

O
O

D
S 

fr
om

 In
di

a 
du

rin
g 

19
44

 &
 i9

45
.

M ©

(F
ig

ur
es

 a
re

 g
iv

en
 in

 t
on

s)

10
44

D
ef

ft
ln

at
on

Ja
n.

 
F

eb
. 

M
ar

. 
A

pL
 

M
ay

 
Ju

ne
 

Ju
ly

 
A

ug
. 

Se
p.

 
O

ct
. 

H
o

t
.

D
ee

.

A
de

n,
 I

nc
lu

di
ng

 Y
em

en
, H

ad
ra

- 
m

au
t.

Sa
ud

i A
ra

bi
a 

. 
. 

.
E

th
io

pi
a 

.
.

.
.

 
E

ri
tr

ea
 

.
.

.
.

 
Fr

en
ch

 S
om

al
ila

nd
 

. 
.

A
fg

ha
ni

st
an

 
. 

. 
•

A
ra

b 
St

at
es

 i
n 

th
e 

Pe
rs

ia
n 

G
ul

f  
A

us
tr

al
ia

 .
.

.
.

 
B

el
gi

an
 C

on
go

 
.

.
.

 
B

ri
ti

sh
 E

as
t 

Af
ri

ca
, 

ft
ya

sa
la

nd
 A

 
It

al
ia

n 
So

m
al

ila
nd

.
B

ri
ti

sh
 

W
es

t 
A

fr
ic

a 
in

cl
ud

in
g 

A
lg

er
ia

 
C

hi
na

0 
. 

. 
.

C
ey

lo
n 

. 
. 

.
C

yp
ru

s 
. 

. 
.

^N
et

he
rl

an
ds

 E
as

t 
In

di
es

 
E

gy
p

t 
. 

. 
.

F
re

e 
Fr

en
ch

 A
fr

ic
a 

.
Fr

en
ch

 W
e*

t 
A

fr
ic

a 
.

fr
en

ch
 J

To
rt

h 
A

fr
ic

a 
.

la
ur

it
iu

s 
. 

. 
.

le
w

 Z
ea

la
nd

 
. 

.
t.

 A
 S

. R
ho

de
si

a 
.

’a
le

st
in

e 
. 

. 
.

rr
an

sj
or

da
n 

. 
.

Pe
rs

ia
 

. 
. 

.
'o

rt
ug

ue
se

 E
as

t A
fr

ic
a 

Se
yc

he
lle

s 
. 

.
Su

da
n 

. 
. 

.
ly

ri
a 

A
 L

eb
an

on
 

.
Tu

rk
ey

 
. 

. 
.

Jn
lo

n 
of

 S
ou

th
 A

fr
ic

a 
le

pa
l 

. 
. 

.
Br

iti
sh

 P
ac

ifi
c 

Is
la

nd
s 

Ca
da

ga
sc

ar
 

. 
.

le
un

io
n 

. 
. 

.

43
6 

63
9

10
0

39
6 91 12 32
7

16
4

35
2 5

23 67
0

18
3 6

16
3 7

33
9 72

21
0 

11
87

6 2 22 22
0

24
1 7i2

27
3 

13
0 

54
3 

93
2

39
 

24 3
33

5 8 
16

1 16
 

.. 
93

2 
11

0211 9
27

8
12

9
19

6

1 15 58 18 12
1 22 44
3 15 71
3

19
2 3 *2 72 32
6 44 14
5

.. 
47

1
10

 
3

41
5 

..
20

2 
26

4
72

0
12

3
8 1
2

25
7 

26
8

.. 
17

47
8 

25
1

37
0 

40
7 

46
4

23
 

.. 
28

11
7

13
6

92
12

2
37

2
9

2
53

33
11

9
48

8
92

58
9

23
8

36
1

14
15

8
..

61
5

59
2

’is
25

3
11

2
53

8

i44
41

7
30

6
3i

o
M

4
23

4
2

36

25
1

66

19
45

Ja
n.

 
F

eb
. 

M
ar

. 
A

pr
il

 
M

ay
 

Ju
ne

 
Ju

ly
 

A
u

g.
 

Se
p.

 
O

ct
. 

fl
ov

. 
D

ec
.

42
2

21
0

25
0 14
7

94
4 

51
6 

58
2 

40
5 

26
9

62
47

4 17 17
3

11
0 13 53 22 91
1

15
4 3

17 25
7 36 74
8

8 20 11
8 67 39
0 1

43 3i8 26 18
4 8

12
3

14
4 3 10 11
5 35 25
5

66
 

09
6 

14
99

 
29

3

13
7 42 1

20
5 19 48
3 76 43
6

30
0 99 51 18 24
6

15
0 *i2 82
0

19
7 6 40

49
7 13 18
3 77 31 10
6 96

85 19
2

18
8

81
7 62

10
3

25
3

21
7

48
9 20

84
6

22
2

63
9

22
6 83 16
7

16
1 12

22
1 25

35
2 20

49
3 

16
2 

71
9 8

37
8

1
2

24
3 

26
10

 
13

1
12

76
 

.. 
..

38
2 17

30
6 10

31
6 

14
7 

18
 

..
70

 
36

8
5 

1
16

3 5

93
4 38

16 ii
i

62
96

4 12 86
21

46 3 2 33

11
4

84
8

59
66

1
11

6
15

5
27

5
48

7
30

0
24

4
20

3
22

7
22

9
34

0
17

7
6

79
7

16
2

68
2

27
7

8
31

7
15

16
10

20
5

1
33

6
3

i4
4

ii4
8

17
18

*3
6

37
48

’52
*85

6
43

54
*71

76
*7

4
i4

31
*6

6
11

7
72

1
13

6
4

69
22

39
19

..
10

7
88

20
28

18
2

77
*46

11
0

45
30

i0
4

4
68

82
'33

*32
6

..
*3

6
3

14
2

17
10

5
57

’23
99

11
43

23
12

15
8

31
4

17
29

11
24

8
i3

7
*3

5
i0

7
32

*3
4

52
7

8
’*2

9
*76

70
25

2
44

73
17

27
42

13
1

21
11

20
*8

69
13

1
17

5
1

5
6

35
66

14
17

'3
7

4
6

21
1

10
..

39
li0

2
97

1
74

8
*i4

48
3

27
7

49
3

14
07

31
1

i 2
5

25
9

34
3

24
7

65
0

37
2

22
3

56
2

66
0

*61
17

26
60

2
2

1
44

27
17

25
32

42
*6

2
69

34
66

2
70

4
34

2
29

6
*4

6
5

i 2
0

’ie
29

*4
5

*63
18

2
15

6
12

5
11

8
10

9
71

*i2
26

11
61

8
22

4
19

0
47

0
61

6
11

1
46

0
28

6
40

6
34

2
17

3
2

23
6

49
8

21
27

0
37

8
..

46
66

1
66

48
2

35
6

34
1

29
2

32
1

34
1

20
6

32
6

35
6

40
2

57
2

43
0

34
7

22
2

i0
2

11
6

21
12

26
23

7
6

..
27

8
12

13
20

15
25

9
25

6
5

12
..

87
20

17
68

*•
* 1

27
14

1
*2

4
14

0
i94

12
3 10

*35
26

5 16
*3

8
31

1 3
1

29
6

10
9

11
6 1

13
9

••
34

15
1 7

% #

OOUKOIL OF STATB £L8TH F eB



The Hon. Pandit HIRDAY NATH KUNZRU: Will the Hon. Member
tell us what percentage of the total production is proposed to be exported and to 
be supplied to the defenoe services ?

The Hon. Mr. N. R. PILLAI: Does the Hon. Member’s question refer to 
supplies to be made in 1946 or supplies already made ?

The Hon. Pandit HIRDAY NATH KUNZRU: If the Hon. Member
could give me the figures say, regarding the exports that have already taken
place and supplies already made to the defence services, that will do.

The Hon. Mr . N. R. PILLAI: The production of cloth in India has been,
during the last two years, as follows: Mill-made goods, 4,800 million yards, and 
handloom goods, 1,500 million yards.

The Hon. Pandit HIRDAY NATH KUNZRU : How much of it has been 
exported ? I asked for the proportion of the total production in this country 
which has been exported and which has had to be supplied for the use of the defenoe 
cervices.

T h e Hon. Mr . N. R. PILLAI: Against the production figure of 0,300 million 
yards, exports on defence account came to 802 million yards in 1944 and 575 million 
yards in 1945.

The Hon. Pandit HIRDAY NATH KUNZRU: Defence services ?
The Hon. Mr. N. R. PILLAI: Yes, on account of defence requirements.

Trans-Continental and W estern Air  Services of the U. S. A.

16. The Hon. R aja YUVERAJ DUTTA SINGH: Are Government
aware that tho Trans-Continental and Western Air Sorvices of the U.S.A. propose to 
operate daily flights from Chicago to Calcutta via Alaska, Siberia, China and Japan, 
after the war ? Will Government give the main outlines of this scheme, with special 
reference to the right of India for control in her own territory and the financial or 
administrative obligation, if any ?

The Hon. Sir MAHOMED USMAN : Government are not aware of any pro
posal of the Trans-Continental and Western Airways of the United States of America 
operating from Chicago to Calcutta via Alaska, Siberia, China and Japan. The 
latter part of the question does not therefore arise.

The H on. Mr. M. THIRUMALA ROW : Will Government make enquiries to 
find out whether any such attempt is being made ?

The Hon. Sir MAHOMED USMAN : I do not think it is necessary.

Placing of the Emperor of Japan on the list of War Criminals

17. The Hon. R aja YUVERAJ DUTTA SINGH: Was any con
ference held in London some time back between the Dominion representatives and 
the British Government at which a representative of India was invited, with regard 
to the placing of the Japanese Emperor, Hirohito, on the list of Japanese War 
Criminals ? If India was not invited to this Conference why did Government fail 
to press for such invitation ?

His Excellency the COMMANDER-in-CHIEF : The Government of
India have no knowledge of any such conference. The second part of the question 
does not therefore arise.

Sm uggling  of cloth , e t c ., in to  B aluch istan

18. The Hon. Raja YUVERAJ DUTTA SINGH: (a) Are Govern
ment aware that a regular conspiracy exists whioh is responsible for smuggling cloth 
and other consumer goods from India to Baluchistan and other neighbouring States ?

(6) Is it a fact that about the beginning of April, about 21 camels loaded with 
bales of cotton cloth were captured on the Kalat-Karachi borders ? What are the 
facts of this case and how has it been dealt with ?

QUESTIONS AND ANSWERS 11



(c) What effective steps have been taken to strengthen the agenoy of super
vision to prevent smuggling ?

The Hon. Mr. M. W. M. YEATTS : (a) Government are aware of the persis
tent efforts to smuggle goods from India to neighbouring countries.

(b) Part 1. No, Sir.
Pari 2. Does not arise.

(c) Tho local administration have strengthened considerably the preventive 
staff and steps have been taken to secure the activc co-operation of tho States on or 
near the Western frontier to prevent smuggling. Further under the Goods (Control 
over Movement) Order, 1945 notified on 25th August 1945 movement of the consumer 
goods mentioned in the schedule attached to it, is permitted only under permits, 
granted by responsible Government officers.

Distribution of German Bullion among the Allies

19. The Hon. R aja YUVERAJ DUTTA SINGH: With reference
to the discovery and seizure of an immense amount of German bullion hoard and the 
report that it will in due course be divided among the Allies, will Government 
state whether it is proposed to allot a share to India also, in view of the vast ex
penditure incurred by her in the War ? Do Government propose to ascertain and 
press tho claims of this country on His Majesty’s Government ?

The Hon. Sir CYRIL JONES: The Paris Conference on Reparations, at 
which India was represented, decided that all the monetary gold found in Germany 
would be restored pro rata to the countries from which it was looted. As the quantity 
of gold found in Germany is very much less than the quantities looted by that State 
and as, therefore, the legitimate claims of the rightful owners of that gold will not 
be satisfied, the Government of India did not press, and do not proposo to press, for 
any allocation of this gold to India.

The Hon. Mr . M. THIRUMALA ROW : Can the Government give us the
names of the gentlemen who represented India at the Paris Conference ?

What are their names, and their status in the Government of India ?
The Hon. Sir CYRIL JONES : The Original Delegates were Mr. Iengar, 

Joint Secretary, Department of Planning and Development—Leader of tho Dele
gation ; Mr. Nehru, Deputy Secretary to the Government of India, Finance Depart
ment—Member ; Mr. Rathbone, Custodian of Enemy Property—also a Member. 
Later, as the officers had to be recalled, Mr. Chowdhury, Deputy to the High Commi
ssioner, took their place and carried on the conversations with Mr. Rathbone ; 
but that was after all major questions of principle had been settled.

The Hon. Mr. M. THIRUMALA ROW : Were they instructed by the Govern
ment of India not to press for any reparations, or have the Government of India
adopted their advice ?

The Hon. Sir  CYRIL JONES : It is entirely inoorrect to say that they were-
instructed not to press for any reparations : they certainly did press for reparations, 
and secured them.

Indian National Airways

20. The Hon. R aja YUVERAJ DUTTA SINGH: Will Govern
ment indicate the main details of the plan which the Indian National Airways haa 
for a sky network, extending to the remotest region of India, and providing the 
most advanced aviation service in the immediate post-war years ?

The Hon. Sir  MAHOMED USMAN: Government have no specific know
ledge of the plans referred to.

12 c o u n cil  of  s ta t e  [18th Fbb. 1945
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k
21. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: Will Govern

ment state the quantity and value of cloth which has been exported from India 
through the agency of the U. K. C. C. during the last two years, indicating the figures 
for eaoh year separately ?

T h e  H o n . M r . N. R. PILLAI: During 1944-45 the U.K.C.C. despatched to 
Turkey about 800 bales of cloth valued at about Rs. 4-8 lakhs and during the current 
y^ r 22 bales valued at Rs. 7,000. The supplies were made by the Supply Depart

ing * " inst inter-governmental orders and the Corporation only arranged shipment.
T h e  H o n . M r . M. THIRUMALA ROW: Is  the U.K.C.C. still operating 

in India now ?
T h e  H o n . M r . N. R. PILLAI: No, Sir. The office of the U.K.C.C. in India 

was closed down on the 31st January.

I n d u s t r ia l  P o l ic y

22. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: (a) Is it a fact 
that Government in laying down their future industrial policy, declare themselves in 
favour of taking under Central control, some twenty key industries, including such 
important and nation-building industries as iron, steel, cotton and woollen textiles, 
cement, sugar, electric power and coal and that they propose to consult provinces and 
leading Indian States before coming to a final decision ?

(6) Is it a fact that Government propose to take power to license the starting 
of new factories and the expansion of existing ones, as part of planned industrial 
development ?

(c) In view of the highly controversial nature of the proposals, do Government 
propose to consult the Central Legislature and the publio before taking final decision ? 
If not, why not ?

L t .-G e n e r a l  t h e  H o n . S i r  THOMAS HUTTON: (a) and (6). Yes. The 
attention of the Hon. Member is invited to the Statement of Industrial Policy issued 
in April, 1945.

(c) As the proposals referred to in clauses (a) and (b) require legislative sanc
tion tho Ligislature will have a full opprtunity of discussing them.

A t l a n t ic  Ch a r t e r .

23. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: (a) Has the 
attention of Government been drawn to what is known as the Atlantic Charter and 
Peaoe principles enunciated by the President of the U.S.A. and the British Prime 
Minister, Mr. Churchill, in which they affirm their determination to “ respect the 
right of all peoples to choose the form of government under which they will live, and 
they wish to see sovereign rights and self-government restored to those who have 
been forcibly deprived of them ” ?

(6) Will Government state what specific steps they have taken to press upon 
His Majesty’s Government to implement the principles of the Atlantic Charter and 
to restore sovereign rights and self-government to India ? What is the result of 
such representations ?

T h e  H o n . S i r  MAHOMED USMAN : (a) I have seen newspaper reports of 
the statement referred to by the Hon. Member.

(b) As I have already said in reply to the Hon. Member’s question on the 
22nd March 1945, the policy of His Majesty’s Government in regard to the future 
of India has been made clear in various pronouncements made from time to time 
and I cannot usefully add to them.

T h e  Hon. Mr. M. THIRUMALA ROW: Have the Government of India got 
•&ny authoritative document with regard to the Atlantic Charter ?

T h e  H o n . Sir MAHOMED USMAN: Notice, Sir.
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Leave Camps foe Military Personnel

24. The Hon. R aja YUVERAJ DUTTA SINGH: Is it a faot tfi£ 
arrangement for the opening of large leave camps for personnel from the Central 
Command and the North Western Army have been made at Murree and in Kashmir ? 
If bo, what are the facilities available and are these camps equally open to the Indian 
as well as the British personnel ? If not, why not ?

His Excellency the COMMANDER-in-CHIEF : Leave Camps have been 
established in all Commands and are designed to provide living accommodation 
for British Other Ranks who have no residence in India. The Leave Camns at 
Murree accommodate troops from Northern Command, although during the ^ 
year troops on leave from Central Command and Allied Land Foroes in S.E.Asia 
have also been accommodated there. There is no real leave centre in Kashmir, 
but accommodation for British troops in certain houses, hotels and houseboats 
has been acquired by the Women's Voluntary Services at standardised daily rates.

Amenities provided in leave camps consist of certain additions to normal 
service scales of furniture and fittings, such as curtains, floor coverings, extra 
lighting. Troops also receive a slightly more varied scale of rations and are allowed 
to wear mufti which is provided on loan.

As regards the last part of the question, I can assure the Hon. Member that 
there is no question of discremination. The Indian soldier prefers to spend his 
leave in his home as the British soldier does in the U. K. Su*ce *be British soldier 
has no home in India and cannot afford to put up at hotels, Government; navo set. 
up these leave camps for their benefit.

The Hon. Pandit HIRDAY NATH KUNZRU : Is His Excellency the Com
mander-in-Chief aware that the Indian Army would greatly appreciate the esta
blishment of a few leave camps for Indian soldiers, who are not in good health and 
who would like to spend a portion of their leave in some healthy place ?

His Excellency the COMMANDER-in-CHIEF : In India ?
The Hon. Pandit HIRDAY NATH KUNZRU : Yes.
His Excellency the COMMANDER-in-CHIEF : It has not been brought

to my notice and so far there has been no demand but I will enquire int o the matter. 
Leave Camps have been set up, as the Hon. Member, I think, knows, in Egypt, 
Syria, Burma and other places in which Indian troops are stationed and where they 
have no home to go to.

Functions of the Judicial Commissioner in Ajmer-Merwara *

25. The H onourable R aja YUVERAJ DUTTA SINGH : (a) Is it a fact 
that the functions of a High Court in Ajmer-Merwara are performed by a Judicial 
Commissioner who is the Judicial Commissioner of Rajkot ?

(b) Have Government received any proposal urging the establishment of 
Circuit Court of the Allahabad High Court in Ajmer-Merwara ? Do they 
propose to consider the above proposal, in the interest of the more efficient admi
nistration of Justice, and to remove the hardships of the people under the present 
system ?

Tjjb H on. Mb. A. E. PORTER : (a) The functions of the High Court are 
performed by the Judicial Commissioner, Ajmer-Merwara whose headquarters are 
at Ajmer. He also performs part-time work at Rajkot for the Western India 
States Agency.

(b) Representations were received in 1943 and 1944 for placing Ajmer-Merwara 
under the Allahabad High Court and for the disposal of judicial work bv Judges 
of that Court on Circuit but public opinion at the time was not in favour of the 
abolition of the Judicial Commissioner's Court at Ajmer and it was considered 
desirable to continue the existing arrangement which is also cheaper to tha 
Dublio.



QUESTIONS AND ANSWERS

I n d u s t r ia l is a t io n  o f  I n d ia

20. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: Are Government
aware of any proposal that India should be industrialised only by British and 
Indian co-operation on a fifty-fifty basis in capital and controlling interests ? 
What steps do they propose to take to counter such a move ?

L t .-G e n e r a l  t h e  H o n . Si r  THOMAS HUTTON: First part: No. 
Second Part: Does not arise.

I n d ia n  T r a d e  C o m m is s io n e r s

27. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH : (a) Is there any 
proposal to have a chain of Indian Trade Commissioners in all countries where 
there is the possibility of having a market for India’s trade, particularly in East 
Africa, the Middle East, East Asia, Malaya and Indo-China ?

(6) Will Government make a statement on the above, indicating the main 
details of the arrangements proposed, and also state whether the Trade Commis
sioners and Trade Agents will be nationals of India, to the exculsion of foreigners t

T h e  H o n . Mr. N. R. PILLAI: (a) and (b). It is, and has been, the policy 
of the Government of India to appoint Trade Commissioners to countries which are 
of actual or potential improtance to India’s export trade. Accordingly 
Trade Commissioners for India have been appointed in eight countries, including, 
amongst those specifically mentioned in the question, East Africa, Egypt and 
certain Middle East countries and Persia. It is proposed to make similar appoint
ments in Iraq, Burma and Cylon, and further appointments are in contemplation. 
It is Government’s intention that Trade Commissioners for India should be Indian 
nationals.

R e c r u it m e n t  to  t h e  I. C. S. a n d  I. P.
28. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH : (a) Is it a fact

that it h&s been decided that 50 per cent, of future recruitment to the I.C.S. and
I.P.S. should be ear-marked for British personnel?

(6) Will Government make a statement indicating the main features o f 
the proposal they have in view, and the reasons in support of the same ?

T h e  H o n . Mr. A. E. PORTER: (a) and (6). Recruitment to the Indian 
Civil Service and Indian Police was suspended partially in March 1941 and totally 
after the examination held in India in 1943, in order that appointments due to 
be filled during the war might be reserved for war service candidates. A scheme 
is now in operation to select such candidates for vacancies accruing up to the end 
of 1945. The ratio for recruitment of British and Indian candidates that is 
current when recruitment was suspended and is being applied in accordanoe 
with an undertaking then given. Full details of the recruitment regulations and 
conditions of service are contained in the pamphlet ‘ Civil Appointments in India 
and Burma’ , a copy of which is in the Library of the Legislature. There is at 
present no indication of the Secretary of State’s intention with regard to 
vacancies arising after the end of 1945.

T h e  H o n . P a n d it  HIRDAY NATH KUNZRU: Have the Government 
of India asked, with regard to the recruitment of British officers to the I.C.S., and 
the I.P.S. that the matter be reconsidered in connection with the new constitu
tional arrangements which it is hoped would come into effect soon in India I

T h e  H o n . M r . A . E. PORTER: No, Sir.

T h e  H o n . P a n d it  HIRDAY NATH KUNZRU: Why have Government 
neglected to do thin ?

T h e  H o n . M r . A. E. PORTER: The Administration must go on and the 
terms on which it is sought “to appoint officers to these Services provide for the 
termination of their appointment upon the institution of constitutional changes



The H on. Pandit HIRDAY NATH KUNZRU: Does the Hon. Member 
mean that the Administration oannot go on if the officers are recruited in India 

«  ntirely ?
The Hon. the PRESIDENT : We have today a considerable amount of 

work to do. I draw the Hon. Member’s attention to that.
The Hon. Pandit HIRDAY NATH KUNZRU: We have not asked many 

■questions, Sir.
The Hon. Mb. M. THIRUMALA ROW: May I ask one question, Sir ? Are 

Government aware of the strong feeling expressed in the country and in the As
sembly that the recruitment of British personnel to the I.C.S. and the I.P.S. should 
be stopped forthwith ?

The Hon. Mb . A. E. PORTER: Government are fully aware of the opinion 
•expresssd in the other House. They also read the newspapers.

The Hon. Mb. M. THIRUMALA ROW: Will Government be guided by 
that opinion ?

The Hon. Mb . A. E. PORTER : Government will certainly take it into con
sideration.

S e t t in g  u p  o f  B r a n c h e s  in  I n d ia  b y  U n it e d  S t a t e s  F ir m s .

29. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: (a) Is it a fact 
that numerous United States firms have expressed great interest in the prospect 
o f setting up branches in India after the war, either independently or in partnership 
with Indians ?

(6) What steps are being taken to guard the situation, in order to pre
vent Indian market from being exploited in the interest o f foreign manufacturers ?

The Hon. Mr . N. R. P IL L A I : (a) No, Sir.
(6) Does not arise.

T e r m s  o f  t h e  I n t e r im  a n d  T r a n s it  A v ia t io n  A g r e e m e n t

30. T h e  H o n . R a j a  YUVERAJ DUTTA SINGH: Will Government
state the main terms of the interim and transit Aviation Agreement, and the 
obligations arising therefrom, signed some time back on behalf of Lidia in 
Washington ?

The H on. Sir MAHOMED USMAN : The Hon. Member is referred to the 
Final Act of the International Civil Aviation Conference Chicago, containing 
the texts of the Interim Agreement on International Civil Aviation and the In
ternational Air Services Transit Agreement, copies of which are in the Library of 
the House.

1 0  COUNCIL OF STATE [18TH FEB. 1046

NOTICE OF MOTION FOR ADJOURNMENT.

T h e  Hon. t h e  PRESIDENT : Hon. Members, just a few minutes before 
the Council met this morning I received notice of an adjournment motion from the 
Hon. Mr. M. Thirumala Row. I will read the motion to the House :—

“ I give notice of the following adjournment motion of the business of the House to be moved 
by me today after question time.

4I move an adjournment of tho business of tho house for dicussing a definite matter of urgent 
public importance, namely, the continued employment of Indian troops troops in Indonesia for 
the purpose of suppressing Indonesian Nationalist movement for independence.*

(Sd.) M. Thirumala Row,
Member Counoil of State.”

Hon. Mr. Thirumala Row : I have carefully scaimed your motion. I want to 
know whether you have obtained the leave of His Excellency the Governor 
General to move this motion.
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The Hon. P a n d i t  HIRDAY NATH KUNZRU: (United Provinces

Northern : Non-Muhammadan): Are we required to obtain the Governor General 
sanction to move such a motion ?

T h e  Hon. t h e  PRESIDENT: Yes, under rule 23 that is required to 
bring in a motion like this.

T h e  H o n . P a n d i t  HIRDAY NATH KUNZRU : May we know what 
rule 23 is ?

T h e  H o n . t h e  PRESIDENT: I w ill r e a d  it  t o  y o u .
“ 23 (1) Every Resolution 9hall be in tho form of a specific recommendation............ -

I may tell you that a motion for adjournment is in the nature of a Resolution— “ ........addressed
to the Governor General in Council.

(2) No Resolution shall be moved —* * * * * *
(it) save with the consent of the Governor General in his discretion—
(a) on any matter connected with relations between His Majesty or the Governor General in 

Council and any foreign Statu or Pi ince.”
This is a motion relating to action which has probably been taken under the 

orders of His Majesty’s Government and I therefore think that the motion requires 
the sanction of His Excellency the Governor General.

T h e  H o n . P a n d it  HIRDAY NATH KUNZRU : May I submit that if the
Resolution is admitted here, it will be sent up to the Governor General. It will
then be open to him to disallow it if he does not want any discussion.

T h e  Hoy. t h e  PRESIDENT : The rule says that the previous
sanct-ion of the Governor General is required.

T h e  H o n . M r . M. THIRUMALA ROW (Madras: Non-Muham
madan) : I submit that there is no necessity for the previous sanction of His Excel
lency the Governor General, because the motion relates to the disposition of troops 
which are entirely under the command of the Commander-in-Chiel' who is a 
member of this House and who is holding the portfolio of Defence.

T h e  H o n . t h e  PRESIDENT : I cannot allow you to move the
motion to-day, but I will give you an opportunity of obtaining the sanction of the 
Governor General.

STATEMENTS, ETC., LAID ON THE TABLE.
T h e  H o n . Si r  CYRIL JONES (Finance Secretary) : Sir, 1 lay on the

table copies * of the following papers :— ‘
(1) Appropriation Accounts (Civil) 1943-44 and Audit Report 1945 ;
(2) Commercial Appendix to the Appropriation Accounts (Civil) 1943-44 and 

the Audit Report 1945 ;
(3) Finance Accounts 1943-44 and the Audit Report 1945 ;
(4) Appropriation Accounts (Railways) 1943-44—Parts I & II ;
(5) Capital Statements, Balance sheets and Profit and Loss Accounts of State 

Railways including the Balance Sheet and the Profit and Loss Account of Tata- 
nagar Workshops, 1943-44;

(6) Balance Sheets of Railway Collieries and Statements of all-in-cost of coal 
etc., lor 1943-44 ;

(7) Railway Audit Report 1945 ;
(8) Appropriation Accounts (Defence Services) 1943-44 ;
(9) Commercial Appendix to the Appropriation Accounts of the Defence Services 

for tne year 1943-44 ;
(10) Audit Report Defence Services 1945 ; and
(11) Appropriation Accounts (Posts and Telegraphs) 1943-44 and the Audit Report 1944.

♦Not printed; Copies are placed in the Library of the Hou6e.



The Hon. Sib CYRIL JONES (Finance Secretary): Sir, I lay on tho
table the following notifications issued by the Government of India in the Finanoe
Department (Central Revenues) under section 37 of the Central Excise and Salt 
Act, 1944:—

(1) No. 4-Camp (Central Excises), dated the 10th February, 1945;
(2) No. 5-Camp (Central Excises), dated the 10th March, 1945 ;
(3) No. 2 (Central Excises), dated the 21st April, 1945 ;
<4) No. 6 (Central Excises), dated the 2nd June, 1945 ;
(5) No. 8 (Central Excises), dated the 16th June, 1945 ;
(6) No. 10 (Central Excises), dated the 13th October, 1945;
(7) No. 11 (Central Excises), dated the 27th October, 1945 :
(8) No. 1-Camp (Central Excises), dated the 26th January, 1946 ;

/(9) No. 1 (Salt), dated the 1st April, 1945 ;
f (10) No. 4 (Salt), dated the 26th May, 1945 ;
(11) No. 6 (Salt), dated the 22nd September, 1945 ;
(12) No. 7 (Salt), dated the 13th October, 1945 ;
(13) No. 8 (Salt), dated the 3rd November, 1945 ; 
tl4) No. 10 (Salt), dated the 3rd November, 1945 ; and 
v( 15) No. 11 (Salt), dated the 15th December, 1945.

C e n t r a l  E x c is e s

ATo. 4-Catnp, dated the 10th February 1945.— In exercise of the powers conferred by seotion 
37 of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to 
direct that the following further amendment shall be made in tho Central Excise Rules, 1944, 
namely :—

To rule fO of the said Rules, the following shall be added, namely :—
“ The purchaser shall keep a correct daily account of such goods in like manner os is prescribed 

in rule 68.M

4-Camp/C. No. 21 (2)-C. Exc./44.
Copy forwarded to :—
The Collectors of Central Excise.
The Secretary to the Government of Sind, Revenue Department.
The Political and the External Affairs Departments.
The Deputy Director of Inspection Customs and Central Excise.
The Director-General of Commercial Intelligence for publication in the Indian Trade Journal

C e n t r a l  E x c is e

No. i-Camp, dated the 10th March 1945 -  Tn exorcise of the powers conferred by section 37 
o f  the Central Excise end Salt Act, 1944 (I of 1944), the Central Government is pleased to direot 
that the following further amendments shall be made in tho Central Excise Rules, 1944, namely :

Ilf rule 65 of the said Rules—
(i) in sub-rule (3) —
(a) for tho words “ a security bond in the proper Forms” the words “ a bond in the proper 

Form with such surety or sufficient security as tho Colloctor may require”  shall be substituted ;
(I) the proviso shall be omitted ;
(it) sub-rule (4) shall be omitted and sub-rules (5) and (6) shall be re-numbered as sub-rules 

(4) and (6) respectively ;
(tit) in sub-rule (4) as re-numbered—
(a) for the words, brackets and figures “ sub-rules (3) and (4)M the word, brackets and figure 

4l«ub-rule (3)” shall be substituted;
(b) for the words 4‘the enquiry" the words “ due enquiry" shall be substituted ;

No. 5-Camp/C. No. 19 (1)-C. Ex./45.
Copy forwarded to all Collectors of Central Excuse ; the Political and External Affairs Depart

ments ; the Secretary to the Government of Sind, Revenue Department; the Director of Com** tnercial Intelligence and Statistics for publication in the Indian '•rade Journal and the Deputy Director of Inspection, Customs and Central Excites.

18 c o u n c i l  o f  s ta te  [1 8 th  'Fe b . 1946



STATEMENTS, ETC., LAID ON THE TABLE 19
C e n t r a l  E x c i s e s

No. 6, dated the 2nd June 1945.— In exercise of the powers conferred by seotion 37 of the 
Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that 
the following further amendments shall bo made in the Central Exoise Rules, 1944, namely

In Form L-2 (Tobacco) of the forms appended to the said Rules, paragraph 3 shall be re
numbered as paragraph 4 and before paragraph 4 as so renumbered the following shall be inserted 
as paragraph 3, namely :—

“ 3. It  is a condition of this licenco that the holder shall not U3e hia tobacco for a purpose 
to which a rate of duty higher than the rate actually paid thereon would be appropriate.’*

No. 6/C, No. 3 (5)-C. ExO. (T)/45

Copy forwarded te all Collectors of Central Excise, the Secretary to the Government of 
Bind, the Political and External Affairs Departments and to the Doputy Director of Inspection, 
Customs and Central Excises.

C e n t r a l  E x c i s e

No. 2, dated the 21st April 1945.— In exercise of the powers conferred by seotion 37 
o f the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to direot 
that the following further amendment shall be made in tho Central Excise Rules, 1944, namely 

In rule 58 of the said Rules, after the words “ in the proper Form” the words “ or in such other 
form as the Collector may in any particular case allow*’ shall be inserted.

C e n t r a l  E x c is e s

No. 8, dated the lQth June 1945.— In exercise of the powers conferred by section 37 of th f 
Central Excises and Salt Act, 1944 (I of 1944), tho Central Government is pleased to direct that the 
following further amendments shall be made to the Central Excise Rules, 1944, namely :—

In Appendix I to the Baid Rules—
I. In the Table under tho heading “ Forms” for the entries relating to Central Excise Series 

No. 32, the following shall be substituted : —

Central Excise 
Series No. Description of Form Rule No. Short Title

32 (with security) for due disposal of excisable goods obtain, 
ed, without payment of duty, for use in special indus
trial processes . . . . . . . 192 B-8 (Sec.)

32A (with surety) for duo disposal of excisablo goods obtain
ed, without payment of duty, for use in special indus
trial processes . . . . . . . 192 B-8 (Sur.)

II. For Form B-5 (Gen. Sur.) (Central Excise Series No. 28), the following form shall be 
substituted :—

Central Excise Series No. 28
Range
Circle

FORM B-5 (GEN. SUR.)

General Bond (with surety lies) for the due arrival and rewarehousing of
excisable goods removed from one bonded warehouse to another.

(Rule 154)
(Delete the letters and words not applicable.)

I/We of
[hereinafter called the obligor(s)] am/are bound to the Governor General in Counoil in the sum of

rupees and I/we
of (hereinafter called the “First Surety*')
of (hereinafter called the “Second Surety")
of (hereinafter called the “Third Surety*')
of (hereinafter called the “Fourth Surety*')

<all hereinafter collectively referred to as the First Surety, the Seoond Surety, the Third Surety  ̂me Fourth Surety ) are each of us severally bound to the Governor Generalin Council in the sum of rupees each to be paid to the Governor General ia



Council for which payment I/we the obligor/obligors bind m y s e lf /o u r B e lv e s  and our legal repre
sentatives and I/we the abovenamed First Surety, the Second Surety, the Third Surety and the 
Fourth Surety severally bind myself/ourselves and our legal representatives.

The above bounden obligor(s) being permitted to remove from time to time, conditional 
on the provisiors of the Central Excise Rules, 1944, being observed*,
from the bonded warehouse(s) at to other bonded
warehouses or vice versa.

The condition of this bond is that if  the obligor(s) and his/their legal representatives shall 
observ e all the previsions of the said Rules, to be observed in respect of the goods so transferred 
from time to time ;

And if the said goods are duly removed to and rewarehoused at the bonded warehouse^) 
of destination to which they arc permitted to be removed, within such time as the collector o f 
Central Excise at directs ; *

This obligation shall be void.

Otherwise and cn breach er failure in the pcrfoimanco of any part of tho condition, the saine 
shall be in full force. *

We declare that this Lend is given under ti e oiders of the Central Government for the 
perfcin.trxe of an eel in v.Lich the- juMio an intt if steel.

Place
Date
w
Witnesses
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(1)

(2)

Place
Date

Witnesses (1)

‘  (2) 

Accepted by me tl;i

Address (1) 
Address (2)

Address (1) 
Address (2)

Signature(s) of obligor(s( 
Occupation (1)
Occupation (2)

Signature(s) of Surety(ies) 
Occupation (1)
Occupation (2) 

day of 19 .
Collector of Central Excise.

followingIII . In Foim 13-8 (Central Excise Series No. 32), for the existing heading, the 
shall be substituted :—

“ FORM  B-8 (SEC.)

Bond (uith security) to le entered into by person licensed to obtain, without payment of duty,, 
excisable goods to be used for special industrial purposes” .

IV . After Form B-8, as hereinbefore emended, the following new Form shall bo inserted :—

Central Excise Series No. 32-A Range
Circle

FORM B-8 (SUR.)

Esnd (uith surety) to be entered into by person licensed to obtain, without payment of dutyv 
esrciscable goods to be used for special industrial purposes.

(Rule 192)
(Delete the letters and words not applicable)

I/We of
[hereinafter called the obligor(s)] and
o f (hereinafter called the surety) are
jointly and severally bound to tho Governor General in Council in the sum of rupees-
to be paid to the Governor General in Council for which payment we jointly and severally 
bind ourselves and our legal representatives.

The above bounden obligor(s) having been permitted by the Collector of Central Excise, 
(hereinafter called the Collector) to purchase from time to time 

•uch quantities of as may be required, not exceeding
per year for use in the factory at 

for the manufacture of the commodity(ies) and in the manner, specified in his/their application 
No. , dated without payment of duty.

The condition of this bond is that if the obligor(s) shall not make any change in the nature
or manner or manufacture upccificd in hifi/their application or use the
for any purpose other than that Stated in the application without the prior approval of the 
Collector ;

•Here enter the dee# iption of the ezeisable goods.



And shall observe all the provisions of the Central Excise Rules, 1944, so far as they relate to 
he~use of exoisable goods for industrial purposes without payment of d u ty ;

And if  all dues, whether excise duty or other lawful charges, which shall be demandable 0 1  
the goods [obtained by the obligor(s) without payment o f duty] as shown by the reoords of the 
proper offloer of Central Exoises, be duly paid into the treasury to the aooount of the C ollator 
within ten days of the date of demand thereof being made in writing by the said officer of Central 
E x cises;

This obligation shall be void.
Otherwise and on breach or failure in the performance of any part of this condition, the same 

shall be in full force.
I/We declare that this bond is given under the orders of the Central Government for th* 

performance of an act in which the public are interested.
Place
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Date

Witnesses

Place
Date

(1)
(2)

Address (I) 
Address (2)

Signature(s) of obligor(s). 
Occupation (1)
Occupation (2)

Witnesses
Signature(s) of Surety(ies). 

Address (1) Occupation (1)
Addross (2) Occupation (2)

day of 19 .
Collector of Central Exoise.

V. To Form R.T.2 (Central Excise Series No. 68), tho following shall be addod at the baok 

“ Central Excise Officer'8 Account.

(1)
(2)

Accepted by me this

Qty. assessed 
to duty

*

SI. Nos. of 
Demands 
for duty

Removals to bonded warehouse

Quantity removed Serial numbers of

under
transport

permit

under
transport

cortificato

transport
permits

transport
certificates**

VI. For Form R .T . 5 (Central Excise Series No. 71), the following form shall be substituted

Central Excise Seri os No. 71 R align
Circle

FORM R.T. 5.
Periodical/Quarterly Return of meterials used and of goods manufactured

(Rule 55)
Address 

Quarter ending
Name of factory Season from to

Opening
balance

of
materials

Materials
received

!

Totol
materials

Excise-
able

goods
manufac.

tured

o

si
* 3o o

6

Other
goods

m̂ nufao
tured

8 9 10

Materials
wasted

or

Closing
balance

of
destroyed materials

12 13 14

Remarks

15

N ote :— (1) Separate particular of each description of n uteriab used and of each desoripftoa 
of finished goods produced should be given. t

(2) The reasons for wastage and destruction should be entered in th* ‘remarks*
column.



I  /We hereby declate that I/we have compared the above p articu lar with the records and 
books of the factory and that they are in bo far a s  I/we can ascertain, accurate and complete. 
Date J

Signature of manufacturer ( s ) ,

V II. In  the Table annexed to Form R.T. 8 (C) (Central Exoise Series No. 76) before the exist* 
ingentry under the heading “ molasses made” ,— in the second column, against Serial No. 4, the 
following shall be inserted :—

“ Total molasses sent out . . . . . .  Cwts.*'
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C e n t r a l  E x c i s e s

No. 10, dated the 13th October 1945.-—In exercise of the powers conferred by section 37 of the 
Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that the following further amendment shall be made to the Central Excise Rules, 1944, namely :—

In paragraph 2 of form L. 5 of the forms appended to the said Rules, after the words “ The
licence is granted to Mr./Messrs..................................... n the words “ who have paid the prescribed
licence fee of R s......................................... "  Bhall be inserted.

No. 101 C, No. 41 (3l)-C. Exc. (T)/45.
Copy forwarded to :—
1. The Collector of Central Excise, Calcutta, with reference to paragraph 1 of the minutes, 

dated 7th August 1945, of the Assistant Collectors’ Conference enclosed with his letter C. No. XVI/58-G1/45/24758, dated 23rd August 1945.
2. Other Collectors of Centred Ercise.
8. The Secretary to the Government of Sind, Revenue Department, Karachi.
4. The External Affairs Department.
6. The political Department.*
6. Ih o  Director of Commercial Intelligence for publication in the Indian Trade Journal.
7. The Deputy Director of Inspection, Customs and Central Excises.

C e n t r a l  E x c i s e s

No. 11, dated the 27th October 1945.^In exercise of the powers conferred by section 
87 of the Central Exciscs and Salt Act, 1944 (I of 1944), the Central Government is pleased to 
direct that the follow ing further amendments shall be made to the Central Excise Rules, 1944, 
namely :—

In the fours in Appendix I appended to the said Rules —
(«) The following shall be inserted aa a penultimate paragraph in Central Excise Series Nos. 

8 to 7 and as a final paragraph in Series No. 8 :—
“ I/We hereby dcelare that no excise licence previously held by me/us has been revoked or 

suspended or has failed to be renewed owing to a breach of the Act and/or Rules governing the 
grant of such licence” .

H ie final paragraphs in Series Nos. 3 to 7 shall be renumbered accordingly.
(it) the following shall be inserted as a final paragraph in Central Excise Series Nos. 9 to 16: —

his litt iue n ay I e it vt lad  or But-jxnded or itB renewal may be refused, if any declaration 
B ade or infom ctk n  given in the application therefor is found to be false or if any undertaking 
given in fruch application is not carried out” .

No. TI/C, No. 27(1 i)-C. Exc. (T)/45

Copy forwarded to :—
1. The Collector of Central Excise, Calcutta, with reference to his letter C. No.VII/34< 

Tob./45/24052, dated 11th August 1945.
2. Other Collectors of Central Excise.
8. The Secretary to the Government of Sind, Revenue Department.

* 4. The External Affairs Department.
5. The Political Department.
6. l i  e Diiector c f Ccirircicial Intelligence for publication in the Indian Trade Journal.
7. l i e  I t  j  vty Diicctcr of Inspection, Customs, and Central Excises.

•W ith the usual number of spare copies.
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Central Exciseb

No. 1-Camp, dated the 26th January 1946.— In exercise of the powers oonferred by aeot ion  
87 of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to 
direct that the following further amendment shall be made to the Central Exoise Rules, 1944, 
n am ely:—

In Form A .L . 5 set forth in Appendix I to the said Rules—
A fter paragraph 3, the following paragraph shall be inserted, nam ely:—
"**3A. I/We have verified that the surety/sureties specified in the bond(s) executed by 

us in form(s) under rule(s) is/are alive and is/are solvent.
•♦Strike out if  the application is made for the first time and if the bond hAS been exeouted 

with security*'.

1-Camp/C. No. 8/6-CX./45

Copy forwarded to—
1. All Collectors of Central Excise.
2. The Secretary to the Government of Sind, Revenue Department.
3. The Political Department.
4. The Director of Commercial Intelligence for publication in the Indian Trade Journal.
6. The Inspectorate of Customs and Central Excises.

Sa l t

No. 7, dated the 1st April 1945.— In exorcise of the powers conferred by subseotion (I), 
read with clause (xvii) of sub-section (2) of section 37 of the Central Excises and Salt Act, 1944 
(I of 1944), the Central Government is pleased to make the following rule, namely :—

Rule 1

Salt removed from Saltpetre refineries in the Punjab, the United Provinces, Bihar, Orissa, 
Delhi or Ajmer-Merwara is hereby exempted from the duty imposed on salt by section 3 of the 
Centra] Excises and Salt Act, 1944 (I of 1944) read with section 2 of the Indian Finaaoe Act, 
1945—

(a) in the case of Sitta (i.e., impure salt unfit for human consumption), to the extent of one 
rupee and eight annas per standard inaund ;

(b) in the case of salt other than Sitta, to the extent of one rupee an<J one anna per Stan d,
ard maund. ‘

1 ( \  No. 90-Salt 145

Copy forwarded to the Collectors of Central Excise, Delhi, Allahabad and Calcutta, t h e  
Government- of tho Punjab, the United Provinces, Bihar and Orissa, Chief Commissioners o f  
Delhi and Ajmer-Merwara and the Accountant General, Central Revenues.

Salt

No. 4, dated the 20th May 1945.— In exercise of the powers conferred by clause {xvii) of sub* 
section (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944), and in supersession 
of the notification of the Government of India in the Finance Department (Central Revenues) 
No. 28-Salt/27, dated the 1st October 1927, tho Central Government is pleased to remit the duty 
imposed under sub section (I) of section 3 of the said Act on salt manufactured in the province 
of Madras or in the territories transferred from tho Province of Madras to the Province of Orissa 
by the Government of India (Conutitution of Orissa) Order. 1936, when such salt is used in the 
Province of Madras or in the said territories or, with the special approval of the Central Govern
ment, in any other place for any industrial purpose) other than tho preparation of refined salt or 
as an ingredient or preservative in any article of food or drink, subject to the following rules :—

Rules

1. Any person intending to use salt in an industrial process (hereinafter referred to as the 
manufacturer) and wishing to be admitted to the concession shall make an application to the 
Assistant Collector of Central Excise of the division in which his works are situated (hereinafter 
referred to. as the Assistant Collector). I f  he wishes the concession to extend to more than 
one factory or works, a separate application must be made for each such factory or works. Each 
application shall contain a statement of tho estimated monthly quantity of salt required, of the 
salt factory or depot from which it is desired that it may be issued, and of the purpose and manner 
for and in which it is intended to be used, as well as a declaration that the salt applied for will 
be used solely for such purpose and in such manner, and it shall be accompanied by a fee of Rs. 100* 
Provided that if the concession is granted after six months of a financial year have expired



the fee payable for the said year shall be Rs. 50 and that if  the full annual fee of Rs. 100 has been 
paid and a concession is surrendered before the expiry of six months of a financial year or in the 
caae of a new grantee within six months o( the grant, Rs. 50 shall be refunded-

2. I f  the Assistant Collector is satisfied, from his previous knowledge of the manufacturer 
or from inquiries or otherwise, that he is a person to whom • he privilege of the duty free issue of 
•alt may be allowed without danger to the revenue, he shall then inspect the works, or shall 
depute an Inspector to do so, or i f  the works are situated in the Mysore State, shall arrange for 
their inspection by an officer of the State and shall satisfy himself that they oontain a seoure 
store room for the custody of the salt. I f  the Assistant Collector finally approves the applica
tion, he shall require the applicant and one approved surety to execute a bond in Form I annexed 
hereto which he shall forward to the Collector of Central Excise (hereinafter called the Collector) 
for signature on behalf of the Central Government and shall at the same time issue an order for 
the delivery of the salt from the factory or depot named by the manufacturer. The concession 
shall expire on the 31st March each year, but may be renewed if  the Assistant Collector sees no 
reason to the contrary on payment of a fresh fee of Rs. 100 for each financial year.

3. When the delivery of the salt is required, the manufacturer shall give not less than 
twenty-four hours* notice, exclusive of Sundays and of sanctioned holidays, to the officer in 
charge of such factoiy or depot, at the same time remitting to him the price of the salt at such 
rate as the Collector may from time to time prescribe.

4. The salt shall be removed from the factory or depot in gunny bags, to be provided by
manufacturer, and to be approved b y  the Collector each of which shall contain two maunds
It and shall bo sealed by or under the orders of the Collector.
5. The manufacturer shall be bound to convey the salt direct w ith unbroken seals from the 

factory or depot to his works. He shall there keep it in a store-room approved by tho Assistant 
Collector in the bags in which it was removed from the factory or depot. The bags shall not be 
opened before the salt is actually required for use nor shall the seals bo broken or removod except 
in the presance of the manufacturer or his manager, who shall bo a person approved by the 
Assistant Colleotor.

6. Tho key of the room in which tho salt is kept shall bo in the personal custody of the n~ anu- 
faoturer or his manager who shall execute an agreement in Form II annexed hereto and who 
shall maintain an account in Form III annexed, showing the quantity of salt received, the 
quantity expended from time to tin e with the pirj:cee for which, and the irtinner 
in which, it has boon used and the daily balance in hand. He shall also maintain 
any other accounts which the Collector may prescribe in connection with the issue 
of salt for any particular trade. The factory or works n o y  be entered into and 
examined at any 1 ime by any magistrate or by any officer of police not below the rank 
of Inspector or by any officer of tho Central Excise Collectorato not below the rank of Sub-Inspector 
or by any person who n tho Assistant Collector or other superior officer of tho Collectorate may at 
any time specially e npower in this behalf, or by any offieor of the Central Excise Colloctorato of 
a Province other than M adras who may be especially ompowored in this behalf by the Central 
Board of Revenue or by any officer of the Mysore State o npowered in this behalf by the Durban 
in respect of factories or works situated within that State, and duo facilities for examining the 
accounts as well as for'checking tho stock of salt received, expended and in hand, shall be afforded 
by tho manufacturer and all other persons employed by him.

7. Save with tho written per Mission of the Assistant Collector or in unavoidable circumstances 
such as tho occurrence of a firo or tho like, salt shall be removed from such ftore-room only for use 
for the purpose and in tho manner specified in the manufacturer’s application. All salt so removed 
for use shall be at once so used. All spent lye or other useless refuse containing salt shall be 
effectna’ly destroyed on or near the premises in such manner as the Assistant Collector may 
direct.

8. The Central Government reserve to themselves power to impose a preventive establish
ment on the manufacturer at his expense whenever the Collector considers it neoessary for 
the protection of the revenue to do so.

9. In case of any infraction of those rules, the permission to use salt duty-free in the manu
facture will be liable to be withdrawn and all salt remaining in store will be liable to be destroyed 
under the orders of the Assistant Collector. No refund will be made on account of the price o f 
salt so destroyed.

10. I f  any salt issued under these rules is not duly aocounted for as having been used for the 
purpose and in the manner stated in the manufacturer’s application, the manufacturer shall, 
on demand by the Assistant Collector, be bound immediately to pay to Central Government duty 
on all salt so unaccounted for at double the rate of duty on salt for the time leviable under the 
Central Excise and Salt Act, 1*944 (hereinafter referred to as the Act), or other law for the time 
being in force and relating to the. salt revenue.

The above condition does not prejudioe the liability of the licensee to prosecution under 
Section 9 of the A ct or other law for the tin e being in force relating to the salt revenue, if  it shall 
appear that such salt so unaccounted for has’ been otherwise used by him or with his consent or 
oonnivance so as to defraued the salt revenue.

11. After the Assistant Collector has once given permission for the duty-free issue of salt to 
any manufacturer, it shall not be necessary so long as that permission Terrains unrevoked for 
the manufacturer to apply to the Assistant Collector for the issue of such further supplies'as he 
m ay required in the conduct of his business for use for the saire purpose and in the saire manner 
in  the same official year. It  will be sufficient for him to apply to the officer in charge of the

24 co u n cil  of  sta t e  '  [1 8 th  F e b . 19£6
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f*3" >r/ 3r fr3 n *uich tha first issie was n a le . The manifaoturer shftll be bound to re-
n>73 i l l  C333 tha *i lit  ‘m i s l  o i  th3 3333 l i  a i l  all s lbjeq lent oacaiiona in bag* bearing a 

d ijtin fciv a  l i r e  lLf3ri.i*  fra n t h it  barna by the bi^3 in which the salt issued on the fiwt 
or a i /  .jra/ia xs 033*siaa w*s is s ia l  a i i  kapt, an I not to 1139 a iy  of ic until the whole of all 
pravio is 133103 h n  baaa expaaiad a n i enteral a? expended in his account.

12. T n  aar nUuaa to ra nave salt d lty-fraa under these rules may at any ti ne be canoelled 
a i  I *rifch lr j .r .1 by or Isrj of tha Cjllaatar witho it oa use being assigned, in which case the manu-

ir3r s’u l l  bs ba iu I ta d3liver up to the Assistant Colleotr or to suoh person as he may, in 
writing , * )) >int ta raisive tha 3a na, all salt ramoved under these rules which may then remain 
u n ^ p a i is 1  in tha 0 i3ba ly  of tha n im fa3turar who shall be entitled to payment therefor at 
th 3 r»t> v ih h  h i p ii i far it bat to no other payment or compensation whatever.

13. V iy par â 1 \v'\) m iy  ba dissatisfial with an oriar parsed by the Assistant Colleotor 
u rih r t ’o n  riles m y  appsal ta tha Calloator and.any parson dissatisfied with an order passed 
by t’i * } )’ Ia3fc3r un l>r th3sa r ile3 may appaal to the Central Board of Revenue.

FORM  I 

Form of Bond (see Rule 2).

Know all men by those presents that w e ...............................................................................................
o f ...............................................................a n d ................................................,o f .................................................
ara jointly a i l  severally bound to the Governor General of India in Counoil in the sum of
Qj*.f 3r;i m at ii ipa M*..........................................................to bo paid to the said Governor General
in Ca m i l  f ir  vv'ii jU p iy  nenb we jointly and severally bind ourselves and our legal representatives

Dated th is ..................................................day of ..................................... 19
Witness to the signature of the said. (Sd.)
Witness to the signature of the said. (Sd.)

Tho above boundon........................................................................................... (hereinafter called
the nviufaafcuror) having baan permitted to remove fro n time to time from the salt factory or
depot at .....................................................such quantities of salt as he may require not exceeding
....................... ................................. Indian maunds at a timo per month for use in his manufactory
o f .............................................................................. a t .......................................................................... for the
purpo-jo and in tha manner balow stated without payment of duty under tho rules, of which a 
copy is hereunto annexed.

Purpose of use. Mannor of use.
Tue can lition of this obligation is that if the man ifaoturer and his legal representative* 

an I his or thair sarvants a nployed in the said manufactory shall at all times well and truly 
observe and keop tha condition? of the said rules, then this bond shall be void, otherwise the same 
shall remain in full force.

Signal on bahalf of the said Governor General in Council b y .........................................................
Collector of Central Exoise, Madras on th e ...............................................................................................
day o f ..........................................................................19 .

Colie *tor of Central Excise.
Witnass to the signature of the Collector

of Central Excise.
Note.— After the establish neat of tha Felaration of India the ‘ wards in Council’ , wherever 

they 00c ur, shall be omitted.
•Here enter double duty on the salt allowed to be removed.

- FORM  II.
Form of agreement (»ee Rule 0).

I .................................................................................. o f ..............................................................................
being appointed b y .................................................................................................. to be inanger of hU
.................................................................manufactory a t ..............................................................................

for use in which for the purpose and in the manner below set forth the duty free-issue of salt haa
been permitted by the Assistant Collector of Central Excise ........................................................ .
Division, under the Rules, a oopy whereof is hereunto appended do hereby declare that I will 
faitlifully observe and keep all the conditions of the said Rules and will, so far as income lies 
cause all servants employed under m y orders in the said manufactory so to ob serve and keep them.

Purpose of use ;
Manner of use ;

I understand that in the event of any portion of the said salt being ut>ed otherwise than for 
the said purpose or in the said manner, so as to defraud the public revenue, by me or with my 
oonnivanoe or consent, I shall be liable to fine and i mprisonment under Section 9 of the Central 
Exoises and Salt Act, 1944, (I of 1944) or other law for the time being in foroe and relating to the 
Salt Revenue.

Signed on th e ............................................day of ................................................  19 . in the
presence of
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FORM  III .

Daily acoount prescribed under Rule 6 of the receipts and expenditure of salt issued duty
free for use in manufacturers at th e ...................................................................................Manufactory
at.........................................................................................

Date

R E C E IPT S E X P E N D IT U R E

B
al

an
ce

 
in 

h
an

d
. Signature 

of the 
manufac
turer, or 
his Mana

ger, or the 
Officer- 

in-Charge.

R
em

ar
ks

 
by

 
th

e 
In

s.
 

pe
ct

in
g 

O
ff

ic
er

. 
|

Date 
of bond 

under 
which 

received.

Quan
tity

receiv
ed.

3

Factory
from

which
received.

Total
receiv

ed.

Propose 
for 

and the 
manner 

in which 
used.

Quan.
tity

receiv
ed.

Total
used.

81 2 4 5 6 7 9 10 11

1 1 1 1 md. 1
Md. Md. Md. S. T. Md.

S. T S. T.

N.B,— This account should be closed and the balance of salt in hand be arried forward to 
a new account on the first day of April in each year.

Sa l t

No. 6, dated the 22nd September 1^45.— In exercise of the powers conferred by section 37 
of the Central Excises and Salt Act, 1944 (I of 1944) the Central Government is pleased to direct 
that the following arnendments shall bo made in the Sind Suit Rules, 1940, published with the 
Resolution of the Government of Sind in Revenue Department No. 223-B, dated the 15th January 
1940, namely :—

In the said Rules—
(?) For Rule 8 the following shall be substituted namely :—
“ 8. The hours of work during which salt shall be issued for ren oval shall be fron 8 0 a.m. 

to 6-0 p.m., excluding a period of recess from 1-0 p.m. to 3-0 p.n. When, however, during 
the said period of recess salt is being removed frotn a salt works by sea under the Salt Transport 
and Export Rules, 1943 and the trader so doeires, arrangements for work during the period will 
be made only when the steamer taking cargo is in harbour. Issues of salt for removal under 
the Salt Transport and Export Rules, 1943 may, however, be allowed during night on payment 
of fees prescribed in rule 12 but no removals of such salt shall be allowed from the salt works at 
night, except by sea. A t D ilyar and Saran the hours of work n ay be varied by the Superin
tendent to suit the local conditions, with tho approval of the Revenue Comn nsicner for Sind.”

(it) In rule 9, for the words and figures Transport and E xport Rules, 1933” the words and 
figures “ Salt Transport and Export Rules, 1943”  shall be substituted.

(in) The following shall be inserted as Rule 12-A namely :—
“ 12-A. When salt is removed in bond from a salt works by land for shipment at the port of 

export, the transporter or exporter shall pay a fee of annas three per hour or Part thereof for 
every escort posted by the Superintendent. The fee so recovered shall, in the first instance, be 
credited to Government and later drawn on a bill and paid to the guard (naiks and peons) as 
overtime allowance according to the period of extra work put in by him.

Note.— The fee shall be payable from the time the escort is placed at the disposal of th 
applioant to the time he is brought back to the works by him. The applicant shall make arrange
ment-8 for the esoort’s transport to and fro at his (applicant’s) cost.”

Sa l t

No. 7, dated the 13th October, 1945.— In exercise of the powers conferred by clause (xvii) 
sub-section (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944) the Central 
Government is pleased to direct that the following amendment Bhall be made in the rules published 
with the notification of the Government of India in the Finance Department (Central Revenues) 
No. 4 Salt, dated the 26th May 1945, namely :—

For Form III of the forms annexed to the said rules, the following form shall be substituted* 
namely :—
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“ FORM  III.
(See Rule 6)

Daily account of receipts and consumption of salt in the nmanufacture of. 
.....................at the manufactory a t........................................................................

Date.
Date and 

No. of 
bond.

Open.
inff

B al
ance.

Quantity
received.

Factory
from

which
received.

Total
in

Stock

Quan
tity

issued.

Closing
Balance.

Quantity
of

xnmufao-
tured.

Signature
of

Manufao- 
turer or 
Manager. j

1 2 3 4 5 6 7 8 9 10 11

1 Mds. 
S. T.

1 Md. 1 Md. 
S. T,

1 Md. 
S. T.

1 Md. 
S. T.

*

N-.B' —This account should be closed a id  the balance of salt in hand be carried for
ward to a new account on the first day of April in each year.

Sa l t

No. 8, dated the 3rd November, 1945.— In oxercise of the powers conferred by section 37 of 
the Central Excises and Salt Act, 1944 (I of 1944) the Central Government is pleased to direct 
that the following further amendments shall be made in the rules published with the notification 
of tho Government of India in the Finance Department (Central Revenues), No. 1-Salt, dated 
the 12th January 1935, as amended from time to time, namely :—

I. In the said liules—
1. In rule 1, after the words “ for oach such factory or words*’ the words “ even if they are 

situated in the same premises” shall be inserted.
2. After rule 1, tho following rule shall bo inserted, namely—
“ l-A. The Central Government or the Collector, while sanctioning an application, may,,

il necessary, fix tho maximum quantity of salt upto which refund of duty may be allowed in a  
year. The sanctioning authority may fix different maximum limits for different factories and 
works run by a manufacturer. The limit so fixed may be varied from time to time by the sanc
tioning authority” .

S. Rule 3 shall be renumberod as sub-rule (1) of that rule and in sub-rule (1) as so renumber
ed—

(i) after the words “ salt works” the words “ saltpetre refinery, Government golah, Govern
ment” shall be inserted ;

(ii) for the words “ supported by the ........................................ returned to the manufacturer’r
the words “ supported as the case may be by the (1) receipt in form A of the firm from which 
salt has boon purchased; (2) salt removal permit in form A-I in tho case of salt obtained from 
private salt works or saltpetre refineries (3) certificate in form A-II in the oase of salt obtained 
from Government salt works or depots or (4) customs receipt or a copy of the import bill of 
entry showing that customs duty has been paid in the case of imported salt removed from Gover
nment golahs. These documents shall not be returned to the manufacturer” shall be substituted; 
and

(in) after sub-rule (/) as so renumbered the following shall be insorted, namely —
“ (2) No refund of duty shall be allowed unloss an application for such refund reaches the 

Assistant Collector within six months of the close of the relevant half year.”
4. Rule 7 shall be renumbered as sub-rule (1) of that rule and after sub-rule (1) as so re

numbered the following shall be inserted, namely—
“ (2) Each consignment of salt procured by tho mmufacturer unier this oonoaasion shall 

be stored separately in the store-room and distinctively marked, and the manufacturer 
shall not use any salt from any such consignment until all the salt previously procured has been 
expended and entered as expended in his accounts” .

5. In rule 8—
(I) to fiub-rule (2) the following shall be added namely—
“provided that when the store keeper is away from the premises of the faotory or work* 

he shall leave the key with the Manager.”



28 COUNCIL OF STATE |' 18th  F e b . 1946
(II) after sub-rule (2) the following shall be added as sub-rule (%), namely—  .
“ (3) The key of the store-room shall be available at the premises of the factory or works 

to facilitate inspection of the salt godown by inspecting officers, at any time between the hours
o f  sunrise and sunset” failing which the manufacturer shall be liable to a fine not exceeding rupees 
one hundred for each occasion the inspecting officer has to return without being able to inspeot 
the godown” .

6. In rule 10, after the words “ in Form B ” the words “ appended to these rules” shall be 
inserted.

7. To rule 11, the following shall be added at the end, namely—
“ The Collector may, however, permit tho manufacturer to stock Khewra rock-salt in bulk”
II. In the forms appended to the said Rules—
1. in form A after the words “ Receipt” the words “ in case of salt purchased from a firm of 

approved dealers”  shall be inserted ; and
2. after form A, the following forms shall be added, namely—

No. 10, dated, the 3rd November, 1945.— In exorcise of the powers conferred by saction 37 
of the Central Excises and Salt Act, 1944 (I of 1944), tho Central Governm3nt is pleased to direct 
that the following further amendments shall bo made in the rules published with tho notification 
■of the Government of India in the Finance Department (Central Revenues) No. 5-Salt, dated the 
4th February 1928, as amended from time to time, namely : —

I. In the said Rules—
1. To rule 2, tho following shall bo added, namely —
“ even if they are situated in the same premises.”
2. After rule 2, the following shall be inserted, namely —

1 “ 2-A. The Collector, while sanctioning an application, may, if he considers necessary, fix
I the maximum quantity of salt up to which refund of duty may be allowed in a year. He may
1 fix different maximum limits for different factories and works run by a manufacturer. The
1 limit so fixed may be varied from time to time by the Collector.”

3. In rule 4—
1 (i) for sub-rule (1) the following shall bo substituted, namely—

“ (i) The concession shall only be allowed on salt used on and from the date of deposit of 
the inspection fee into the Treasury. After making this payment the manufacturer shall in 
the first instance provide himself with dutypaid salt for use in the process mentioned in his appli
cation under rule 8, by purchase from a salt works or a firm of salt dealers approved by the 
Collector, and shall at the close of each quarter submit to the Assistant Collector an application

1 for a refund of duty on the salt used which should be supported by the Salt Removal Permit
3 in  Form A  in the case of salt obtained from a salt works or the receipt in Form B of the firm

{%*) alter sub-rule (4) the following shall be inserted, namely—
Nn raflinH nf rlii + *r a Vi a 11 Ua ullnnrarl nnlaaa an onnlioofirtn fr»r annVl refund reaches the

“ FORM A-I.

Form of permit in respect of salt obtained from private salt works or saltpetre refineries.

(Rule o)

Mr./Messrs. conc’essionairo(s) is/are permitted to remove 
Salt works/saltpetremaunds of salt from 

•or factory/refinery for use in his/their factory at
Date Inspector

FORM A l l

Form of Certificate in respect of salt obtained fro.n G'.wemmjnt salt work-* or depots.

(Rule ,‘i)

Certified that.........................
salt has/havo been cleared on 
No.................................................... .dated

.concessionaire^) at the,

wagon(s) ( .......................... maunds) of
....................against indent
placed by Mr./Messrs.... 
.............................. treasury.

Date of the,

Officer Inchargo, 
.................... Depot/Works."

Sa lt



4. After sub-rule (2) of rule 5 the following shall be inserted, nam3ly—
“ (5) Each consignment of salt procured by the manufacturer under this concession shall 

be stored separately in the store-room and distinctively marked, and the manufacturer shall not 
use any salt from any such consignment until all the salt previously prooured has been expended 
and entered as expended in his accounts’'.

5. In rule 6—
(i) to sub-rule (2), the following shall be added, namely—
“ provided that when the store-keeper is away from the premises of the factory or work* 

he shall leave the key with the Manager of the factory” ; and
(it) after sub-rule (2) the following shall be inserted, namely—
“ (3) The key of the store-room shall be available at the premises of the factory or works to- 

facilitate inspection of the salt godown by inspecting officers, at any time between the hours o f 
Bunrise and sunset, failing which the manufacturer shall be liable to a fine not exoeeding rupees 
one hundred for each occasion the inspecting officer has to return without being able to inspect 
the godown.”

6. In rule 9, for tho words “ the form” the word and letter “ Form C” shall be substituted.
II. (i) in the form appended to the said Rules, the word and letter “ FORM C”  shall be 

inserted above the words “ Salt Register” ; and
(ii) before the said form, tho following forms shall ba inserted, namsly—

“ FORM A

Form of permit in respect of salt obtained from private salt works.

(Rule 4)

Mr./Messrs............................................................................. con?essionaire(s) is/are permitted to
remove..................................................................... maunds of salt from.....................................................*
salt works or factory for uso in his/their factory a t...................................................................................

Date Inspector.

FORM B

Form of receipt in respect of salt purchased from a firm of approved dealers.

(Rule 4)

Received from the.............................................................sum of R s............................................... in
payment for................................................ maunds of full duty-paid salt purchased for use in hi»
/their factory a t..................................................................................................
Date Signature of Approved dealer.'*

Sa lt

No. 11, doled the loth December, 1945.— In exercise of the powers conferred by clause (r)
of sub-section (2) of section 37 of the Central Excises and Salt, Act 1944 (I of 1944), the Central 
Government is pleased to direct that the following furthor amendments shall be made in the 
rules issued with the Notification No. 561 dated the 18th December 1899, under clause (b) of 
Section 85-A of the Madras Salt Act, 1899 (Madras Act IV of 1899), namely :—

(I) In section B of the said Rules—
(а) in rule 7, for ‘5 P.M.’ substitute ‘4 P.M.’ ; and
(б) in rule 8, for the figure and words ‘8 A.M.’ and will continuo until ‘ 1 P.M. substitute

‘7 A.M. and will continue until noon’.
(II) In rule 3 (VIII) of section C of the Said Rules, for ‘o P.M.’ substitute ‘5 P.M.'.

STATEMENTS, ETC., LAID ON THE TABLE 29

T h e  H o n . M b . A. E . PORTEli (Home Secretary): Sir, I  lay on the table 
copies of the following Declaration* of Exemption issued by the Government of India 
in the Home Department, under suction 6 of the Registration of Foreigners Act, 
J939:—

(1) No. 1/10/45-Poll (E), dated the 20th March, 1945;
(2) No. 1/13/45-Poll (E), dated the 20th March, 1945;
(3) No. 1/18/45-Poll (E), dated the 26th April, 1945;
(4) No. 1/18/45-Poll (E), dated the 30th May, 1945;
(5) No. D. 41/45-Poll (E), dated the 23rd October, 1945; and
(6) No. D. 67/45-Poll (E), dated the 8th November, 1945.'



D eclaration o r  Ezbmption .
No. 1110145-Poll. (B.), dated the 20th March, 1945.— In exercise o f the powers oonferred by 

seotion 6 of the Registration of Foreigners A ct, 1939 (X V I of 1989) the Central Government U 
pleased to deolare that the provision of the Registration of Foreigners Rules, 1939, exoept rule 8 
•and saoh of the provisions o f rules 4, 14, 15 and 16 as apply to, or in relation, to passengers and 
visitors who are not foreigners, shall not apply to, or in relation to Mr. Claude Marous Cannon, 
U . S. citizen, for 30 long as he is employed as Assistant Business Manager, United States Foreign 
Eoono~nio Administration in India.
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D e c l a r a t i o n  o r  E x e m p t i o n .

.Vo. 1/13145-Poll. (B.)t dated the 20th March, 1945.— In exercise of the powers conferred by 
section 6 of the Registration of Foreigners A ct, 1939 (X V I of 1939), the Central Government i8 
pleased to daolare that the provisions of the Registration of Foreigners Rules, 1939, exoept rule 8 
and such of the provisions of rules 4, 14, 15 and 10 as apply to, or in relation to, passengers and 
visitors who are not foreigners, shall not apply to, or in relation to Miss Janet D. Corwin, a. U.S. 
national, for so Ion? a3 she is e'nployed with the Regional Director for the Far East, the Rocke
feller Foundation, Delhi.

DsOLA.RA.TION OF E X E M P T IO N .

No. 1/ 18/15-Poll. (E.), dated the 25th April 1945.— In exercise of the powers conferred by 
sestion 6 of bhj fru stra tio n  of Foreigners Aot, 1939 (X V I of 1939), the Central Government is 
plea?ei to declare that the provisions of the Registration of Foreigners Rules, 1939, except rule 8 
and s-ieh of tho provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and 
visitors who are not foreigners, shall not apply to, or in relation to—

(i) Rev. Father Michael D. Lyons, an employee of the U. S. A. Foreign Economic Adminis 
♦ration.

(ii) Mr. Ernest Llewellyn Carry, Port Engineer, United States War Shipping Administra
tion.

(iii) Mr. Jaspar R. Marlowe, United Stat03 Foreign Economio Administration, China 
Mission, New Delhi.

for *3  long as they remain in their present posts.

D e c l a r a t i o n  o r  E x e m p t i o n .

No. 1/18/45-Poll. (E.), dated the 30th May, 1945.— In exercise of the powers conferred by 
section 0 of the Registration of Foreigners Aot, 1939 (X V I of 1939), the Central Government is 
pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except rule 8 
and such of the provisions of rules 4,[14,15 and 16 as apply to, or in relation to, passengers and 
visitors who are not foreigners, shall not apply to, or in relation to

(i) Mr. James K . Brinker Port Operations Assistant, Calcutta, an employee of the United 
States War Shipping Administration.

(ii) Mr. Horatio B. Hawkins, United States Foreign Economic Administration, New Delhi.
(iii) Mr. John Martin Catos Rosraitment and Manning Representative of United States War 

Shipping Administration in Bom bay,
for po long a* they remain in their present posts.

D e c l a r a t i o n  o r E x e m p t i o n .

No. D. 41/45'Poll. (E .), dated the 23rd October, 1945.— In exorcise of the powers conferred by 
section 6 of the Registration of Foreigners A ct 1939, (X V I of 1939) the Central Government is 
pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, exoept rule 8 
and surh of the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and 
visitors who are not foreigners shall not apply to or in relation to Mr. Morton S. Creasy, United 
States oitizen, for so long as be remains in India in connection with tbe work of advising the 
Government of India on the development of Chemioal Industries.

D e c l a r a t i o n  o r  E x e m p t i o n .

No. D . 167/45-Poll. (E.) (U. S.), dated the 8th November, 1945.—In exercise of the powers con. 
f erred by section 6 of the Registration of Foreigners Aot 1939 (XVI of 1939) the Central Govern* 
ment is pleased to deolare that the provisions of the Registration of Foreigners Rules, 1939, exoept 
rule 8 and such of the provisions ot vules 4, 14,15 and 16 as apply to, or u& relation to, passengers 
and visitors who are not foreigners shall not apply to or in relation to Mr. 0. V., C.O: £ . S. who 
is in India in oonneotion with the work of advising the Government of India on the post-war 
development of the machinery and engineering industries.



The Hon. Sie MAHOMED USMAN (Posts and Air Member ) : Sir, I lay on 
the table copies of the Posts and Air Department Notification No. 26-V(14)/44, dated 
the 6th Deoember, 1944, relating to an amendment of the Indian Airoraft Rules, 
1937 under sub-section (3) of section 5 of the Indian Aircraft Act, 1934.

Copy of Notification No. 26-V (14)/44, dated, New Delhi, the 6th Deoember 1944, from Government 
of India, Department of Posts and Air to the Publisher, Gazette of India, and copy forwarded to 
the Director of Civil Aviation in India and War Department.

In exercise of the powers conferred by section 5 and sub-section (2) of section 8 o f the Indian 
Airoraft Aot, 1934 (X X II of 1934), the Central Government is pleased to direot that the following 
rurther amendment shall be made in the Indian Aircraft Rules, 1937, namely :—

After Part X I I  of the said rules, the following shall be inserted, namely :—
“  Part X II-A — Emergency Provisions.
133 A. The Joint Flying Control Regulations for the Royal Air Force and the United States 

Arm y Air Forces, as may frotn time to time be prescribed by the South East Asia A ir Command, 
shall, with effect fro‘rn the 1st December, 1944, apply to all aircraft for the time being in or over 
British India and shall have effect notwithstanding anything inconsistent therewith contained in 
the preceding Parts of these Rules.”

STATEMENTS, ETC., LAID ON THE TABLE 31

T h e  H o n . Sib MAHOMED USMAN (Posts and Air Member): Sir, I lay on the 
table* copies of the Posts and Air Department Notification No. 11-M (A) 1/46, dated 
the 23rd January, 1940, relating to certain further amendments to the Indian Air
craft Rule9, 1937, under sub-section (3) of section 5 of the Indian Aircraft Act, 1934.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE

T h e  H o n . S i r  MAHOMED USMAN (Postsand Air Member): Sir, I lay on 
the table the information promised in reply to part (b) of the short notice question 
No. 146, asked on the 28th August, 1934.

Questoin No, 146
Statement showing the objects on whizh Aviation share of the Petrol Tax Fund was expended during

the year 1944-45.

0  bjects. Expenditure.
(Rupees.)

(\) Clubs---
Grants-in-aid to Flying Clubs in India . . 77,059
Financial Assistance to Indian Gliding Association 3,000

(it) Experimental—
Aircraft—

Operation and maintenance of the Wind Tunnel at the Indian Insti
tute of Science, Bangalore, for carrying on certain tests on aircraft 4,776

Miscellaneous Items. . . . . . . . . . 217

Total . 85,051

The H o n . Sib JOGENDRA SINGH (Education, Health and Agriculture 
Member) : Sir, I lay on the table the information premised in reply to question 
No. 59, asked on the 22nd February, 1945.

Question No. 59

D eaths of D estitutes in  Calcutta  
The number of persons cremated and buried at the expense of the Corporation of Calcutta 

in 1943 was 15,657. __________________________________

•Not printed, eopies are placed hk the Library of the House,



Thu H o n . Sir JOGENDRA SINGH (Education, Health and Agriculture 
Member): Sir, I lay on the table the information promised in reply to questions 
Noe. 265 to 268, asked on the 28th March, 1945. '

Question No. 265
P r e s c r ib e d  Qu a l if ic a t io n s , E m o l u m e n t s, e t c ., or P r in c ip a l s  a n d  T e a c h e r s  or E d u c a t io n a l  

I n s t it u t io n s  in  D e l h i  P r o v in c e .
(a) Yes.
(b) In the case of a Teacher, highest qualification in the Gubject is essential while in the case 

of appointment of a Principal, administrative experience is the main consideration.

Question No. 266
P r e s c r ib e d  Qu a l if ic a t io n s , E m o u  m e n t s, f.t c ., of P r in c ip a l s  a n d  T e a c h e r s  of E d u c a t io n a l

I n s t it u t io n s  in  D e l h i  Pr o v in c e .
There are nine Higher Secondary Schools in the Delhi Province in which the post of Principal is held by an ordinary graduate. All the nine gentlemen were Headmasters of the High Schools 

before reorganisation and were considered qualified to continue as Princijals on account of their 
long administrative experience.

The names of the cchools are as follows :—
1. Anglo-Arabic Higher Secondary School, Ajn.cre Gate, Delhi.
2. Birla Higher Secondary School, Birla Line, Delhi.
3. Commercial Higher Secondary School, Delhi.
4. Harcourt Butler Higher Secondary School, New Delhi.
5. M. B. Girls* Higher Secondary School, New Delhi.
6. Modem Higher Secondary School, New Delhi.
7. Queen Mary’s Higher Secondary School, Delhi.
8. Ramjas Higher Secondary School, No. 1, Delhi.
9. Ramjas Higher Secondary School, No. 2, New Dolhi.
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Question No. 267.
P r e s c r ib e d  Qu a l if ic a t io n s , E m o lu m en t s, e t c ., o f P r in c ip a l s  an d  T e a c h e r s  o f  E d u c a t io n a l

I n s t it u t io n s  in  D e l h i  Pr o v in c e .
Yes ; the grade for graduates is Re. 80-5-120-8-200 aDd Mastern of ArtG are given a starting 

•alary of Rs. 120 in this grade irrespective of the elasG they teach.

Question No. 268
P r e s c r ib e d  Qu a l if ic a t io n s , E m o l u m en t s, e t c ., o f P r in c ip a l s  a n d  T e a c l l r s  of E d u c a t io n a l

I n s t it u t io n s  in  D e l h i  P r o v in c e .

Yes, there are seven persons possessing Master’s Degrees in the subject other than the subjects 
which they are permittee! to teach to Class X I. A list of the Schools in which they teach and the 
subjects they teach is as follows :—

1. Anglo-Arabic Higher Secondary School, Daryaganj, Delhi . Principal, shares teaching
of English.

2. D. A . V. Higher Secondary School, Delhi . . . .  Do.
3. D. A . V . Higher Secondary School, New Delhi . . . Do.
4. M. B . Higher Secondary School, New Dellii . . . Do.
5. Anglo-Arabic Higher Secondary School, Ajmere Gate, Delhi Assistant Teacher shares

teaching of English.
6. Raisina Bengali Higher Secondary School, New Delhi. . Do.
7. Ramjas Higher Secondary School, No. 1, Delhi . . . Do.

STATEMENTS, ETC., LAID ON THE TABLE 
THE H o n . Sib  JOGENDRA SINGH (Education, H ealth and Agriculture Mem

ber) : Sir, I lay on the table copies of further amendments to the notification of the
Government of India in the Department of Education, Health and Lands, 
No. F. 60-13(20)/39-A, dated the 20th November, published with the Department of 
Education, Health and Landsnotification No.F. 16-1/45-A, dated the 16th April, 1945.

1



S T A T E M E N T S , E T C .,  L A ID  ON T H E  T A B L E  

A o b i c u l t u r e .
33

No. F . 16-lj45’A .t dated the 16th April, 1945.— In, exercise of the powers conferred by sections 
4A and 4D of the Destructive Insects and Peste Act, 1914 (II of 1914), the Central Government is 
pleased to direct that, with effect from the 1st June 1045, the following further amendments shall 
De made in the notification of the Government of India in the Department of Education, Health 
and Land , No. F.-50-13 (20)/39-A, dated the 20th November, 1940,‘ttatnely

I. In the preamble to tho said notification, and in rule 1 of the caid Rules, after the words 
“  North West Frontier Province ” , tho words “  the Province of Madras ”  shall be inserted.

II. In  tho Note below the Schedule annexed to the said rules, clause (d) shall be re-lettered as 
clause (e) and before clause (e) as so re-lettered, the following clause shall be inserted namely :—  

“ (d) in the Province of Madras, by the Entomologist to Government Madras, Coimbatore, or 
cuoh other officer as may be authorised by the Provincial Government in this behalf

Copy forwarded to the—
Director, Imperial Agricultural Research Institute, Commerce Department.
Central Board of Revenues.
Secretary, Imperial Council of Agricultural Research, for information and publication in tba 

journals of the I. C. A. R.
Director General, Commercial Intelligence and Statistics for publication in the Indian Trade 

Journal.
Consul General for the United States of America, Calcutta. ~
Legislative Department, with 8 spare copier, with the request that they may, in accordance 

with the provisions of section 4 D of tho Destructive Insects and Pests Act, 1914, bo placed on the 
table of tho Council of State.

Legislative Assembly Department, with 8 spare copies with the request that they may, in 
accordance with the provisions of section 4D of the Destructive Insects and Pests A«t, 1914, be 
placed on tho table of the Legislative Assembly.

No. F.-IG-1/45-A
Copy forwarded to the Railway Department (Railway Board) in continuation of the Depart

ment endorr.omerit No. F. 15-21/41-A., dated the 12th A ay 1942, with the request that necessary 
orders to the railway officials concerned, for enforcing the rules, with effect from tho 1st June 
1945 in so far as transport by rail is concerned, may kindly be issued immediately, under section 
4B of the Destructive Insects and Pests Act, 1914, railway officials at tho forwarding otations cure 
empowered to refuse to accept for carriage any consignments which do not fulfil the requirements 
of these rules.

No. F.-16-1/45-A

Copy forwarded to the Posts and Air Department with the request that this may be brought 
to the notice of the Posts and Telegraphs Depaitm tnt and the Director of Civil Aviation.

T h e H o n .M r . H .C . PRIOR (Labour Secretary): Sir, I lay on the table 
copies* of the Summary of proceedings of the fifth meeting of the Standing Labour 
Committee held at New Delhi on the 27th June, 1944.

T h e  H o n . M e . H . C. PRIOR (Labour Secretary): Sir, I lay on the table 
copies* of the Summary of proceedings of the Indian Labour Conference held at 
NewDelhi on the 27th and 28th October, 1944.

T he H o n .M r . H .C . PRIOR (Labour Secretary): Sir, I lay on the table 
copies* of the Summary of proceedings of the sixth meeting of the Standing Labou r 
Committee held at New Delhi on the 17th March, 1945.

T he H o n . Mr . H . C. PRIOR (Labour Secretary) : Sir, I lay on the table 
copies* of the Instrument for the amendment of the Constitution of the Internat ional 
Labour Organisation together with copies* of the statement of the action proposed 
to be taken thereon.

•Not p minted, copies are placed in the Library o f  the House.



INFORMATION PROMISED IN REPLY TO QUESTION LAID ON THE
TABLE

Thb H o n . S i k  ARTHUR GRIFFIN (Chief Commissioner of Railways: 
Sir, I lay on the table the information promised in reply to question No. 213, aaked 
on the 27th March, 1945.
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Question No. 213
N u m b e r  of  Ca n d id a t e s  a d m it t e d  to  t h e  R a il w a y  T r a in in g  S ch o o l, J a b a l p u r .

(a) It  in presumed that the Honourable Member refers to Apprentice Mechanics. The follow
ing is a statement showing the communal composition of trainees of this category recruited during 
the years 1940 to 1944 :—

Communities 1940 1941 1942 1943 1944

1. Anglo-Indians . . 15 18 19 20 19
2. Sikhs . . 1
3. Indian Christians i
4. Par sees . . 1
-5. Muslims . . 5 (> 7 8 4
6. Caste Hindus . .. 1
7 Hindus . . • • 7 io io i2 23

Total . 27 34 37 41 48

Separate figures for Scheduled Castee are not available, as no percentage of vacanc ies was 
reserved for members of Scheduled Castes up to 1944.

(fr) No. Candidates obtaining a minimum of 50 per cent, of the maximum marks in the 
written examination are considered eligible for interview. With a view, however, to maintaining 
communal proportions, this limit is reduced in favour of communities for whom percentage reser
vations in the matter of appointments exist, in order to obtain the required number of persons 
belonging to such communities.

(c) Government regret they are unable to comply with the Hon. Member’s request.

MESSAGES FROM HIS E X C E LLE N C Y TH E GOVERNOR G EN ER AL  

T h e  H o n . t h e  PRESIDEN T : Hon. M em bers. 1 have* lour m essages from

His Excellency the Governor General.
R a il w a y  B u d g e t

“ For tho purposes of subjection (1) of section 67A of the Government of India Act, as set 
out in tho Ninth Schedule to the Government of India Act, 1935, and in pursuance of rulo 43 of 
the Indian Legislative Rules and of Standing Order 70 of the Council of State Standing Orders, 
I, Archibald Porcival, Viscount Wavell, hereby appoint Monday, tho 18th February, 1940, for the 
presentation to the Council of State, and Thuroday, the 21st February, 1940, for the General 
Discussion in tho Council of State, of tho statement of tho ostimated annual expenditure and 
revenue of the Governor General in Council in respect of Railways.

N e w  D e l h i  ; W A VE LL,
The 29th January, 1946. Viceroy and Governor General

G e n e r a l  B u d g e t

“ For tho purposes of sub-soction 1 of Section 07A of tho Government of India Act, as sot ou  ̂
j n tho Ninth Schedule to tho Govemmont of India Act, 1935, and in pursuance of rule 43 of the 
Indian Legislative Rules and of Standing Order 70 of the Council of State Standing Orders, I, 
Aohibald Percival, Viscount Wavell, hereby appoint Thursday, the 28th February, 1946, at 5 P.M
for the presentation to the Council of State, and Wednesday, the 6th March, 1946, for the 
General IMsoiinr,ion in tho Council of State, of the statement of the estimated annual expenditure

nd revenue of the Governor General in Council in respect of subjects other than Railways.
N e w  D e l h i  ; W AVELL,

The 29th January, 1946. Viceroy and Governor General.”

“  In pursuance of the provisions of sub-section (3) of section (>7A as set out in the Ninth 
fUohedule to the Govemmont of India Act, 1935, I hereby direct that the heads of expenditure 
specified in that sub-section, other than those specified in clause (v) thereof, shall be open to 
di«vcuceion by tho Council of State when the Budget for the year 1946-47 is under consideration.

N e w  D e l h i  ;
The 23rd January, 1946.

W A VELL, 
Viceroy atid Governor General.”



M E S S A G E S  FROM H IS  E X C E L L E N C Y  T H E  G O V E R N O R  G E N E R A L  

P a n e l  o f  Ch a ir m e n
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In pursuance of the provisions of sub-section (2) of section C3A o f the Government of India 
A ct, as oet out in the Ninth Sohedule to the Government of India /.ot, 1935, I, Archibald Percival, 
Viscount W avell, hereby nominate the following Members of the Council o f State to be on the Panel 
o f  Chairmen of the said Council of State :

In the first place, the Hon’ble Sir David Devadoss; in the second place, the Hon’blo 31 r. 
Manockji Nadirshaw D a la i; in the third place, the Hon’ble Mr. V. V. K a lik a r; and lastly the 
Hon’ble Saiyad Mohamed Padoliah Sahib Bahadur.

N ew  D e l h i  ; W A VE LL,
The 25th January, 1946. Viceroy and Governor General

COMMITTEE ON PETITIONS

T h e  H o n . t h e  PRESIDENT : Under Standing Order of the Council of State 
Standing Orders, I am required at the commencement of each session to constitute a 
Committee on Petitions consisting of tho Chairman and four members. The follow
ing members at my request kindly consented to preside over and serve on the 
Committee. I accordingly have much pleasure in nominating as Chairman of tho 
Committee tho Hon. Raja Charanjit Singh and as members, the Hon. Pandit H. N. 
Kunzru, the Hon. Sir K. Ramunni Menon, tho Hon. Haji Syed Muhammad Husain, 
and tho Hon. Mr. M. Ot. M. Chidambaram Chettyar.

DEATH or PRESIDENT ROOSEVELT.

Tns Hon. t h k  PRESIDENT : Hon. Members, you will perhaps remember that 
at the last Session we heard the sad news of the death of President Roosevelt of 
America. In this Council we expressed regret at his death and several members 
joined in paying tribute on that occasion. At the request of Hon. Members I had 
addressed Washington in this matter forwarding a copy of your Resolution. I have 
received a reply to that Resolution which I ought to read to you. It runs :—

“ CO PY

D e p a b t m e n t  of  St a t e , " — 
W a sh in g to n, 
May, 19th, 1945.

D e a r  M b . A h m a d ,
I have been asked by Mr. Allen to acknowledge receipt of your letter of May 11, 1945, with 

which you enclosed a transcript of the proceedings in the Council of State on April 14, 1945, in 
connection with the death of President Roosevelt.

The Department would be grateful if the Agency General would convey to the Council of 
Stato the sincere appreciation of this Government for the kind remarks made on that occasion and 
for the generous action of the Council in adjourning out of respect for the late President.

Sincerely, yours,

(Sd.) LAMPTON B E R R Y ,

Acting Chief, 
Division of Middle Eastern Affairs.

Mr. M. Ahmad,
Second Secretary,
Indian Agency General,
2633 Sixteenth Street, N. W.
Washington, D. C .”



CONGRATULATIONS TO RECIPIENTS OP HONOURS
T h e  Hon. t h e  PRESIDENT: Hon. Members, you are aware that it has 

been a convention in this House to congratulate on behalf of the Council and 
also on my own behalf Hon. Members who have been fortunate in receiving honours. 
It is necessary to allude to this fact on this occasion because about 10 new 
members have joined to-day. 1 shall now proceed to refer to the recipients of honours.

You must have read with great pleasure that our old friend, the Finance Member 
of India, who left us only the other day, has obtained his G. C. I. E. You are all 
tiilly aware of the great services rendered by the late Finance Member and it is not 
necessary for me to dilate any further on this occasion. He was a great financier. 
Unfortunately during 4 years of his service he was confronted with this terrible war. 
His ability and zeals were available in an abundant measure in the performance of 
his duties when we were engaged in the great war which has now successfully ended.

Among the recipients of K. C. S. I. first comes the Leader of this House, the Hon. 
Sir Mahomed Usman. You are all aware of the excellent service he has rendered 
during the last four years as Leader of this House. His record of the great services 
he has rendered to the Madras Presidency is known to many of you, mostly the 
Madras Members of this Council. After rendering distinguished and meritorious 
services in the Madras Presidency he was transplanted to Delhi and here he has dis
tinguished himself further by his activities of various kinds. I have no right what
ever to speak about the work of his Department because I know nothing of that 
work but so far as his activities in the Council are concerned, and the general work 
which he has done as member for the last four years is concerned, I think he is en
titled not only to our admiration but also to our congratulations. He is always 
straight forward and outspoken. He has never minced his words in this House and 
he has always expressed himself on every point and given his views with frankness 
and candour. The honour which lie has received is a well-deserved honour in his 
case and I am sure you appreciate that it is an honour which was well conferred.

T h e  H o n . S i r  MAHOMED USMAN (Leader of the House): T h a n k  you, Sir.
T h e  H o n . t h e  PRESIDENT: The other Member is Sir Olaf Caroe. He was 

for a very short time in our House as you will remember. He was connected with the 
External Affairs Department of the Government of India and he came to our House 
and stayed here for a brief period, but during that time we were all impressed with his 
charming manners, his great ability and the pithy and concise way in which he used 
to put his case before this Council.

There are four Members of this House who got the distinction of K. 0. I. E. in 
the last Honours List. The name of Sir Satyendra Nath Roy is too familiar to all 
of you. He is one of the cleverest Indian civilians as you must have all realised and 
he did his work with remarkable ability in this House. He was so hardworking that 
his health broke down and he had to take a long leave and is now in England. We 
are very glad that he is coming back to this country to occupy an important position 
very shortly and we shall have an opportunity of meeting him and renewing our 
acquaintance.

The next recipient of the honour of K. C. I. E. is Sir Eric Conran-Smith who was 
also in this Council for a long time. I think for a period of nearly 9 years and you 
will all appreciate that his belated honour, which has been conferred on him, was 
excellently deserved. (App^^se.) He is a charming man who got on very well 
with the Indian Members of this House and the manner in which he performed hie 
duties have extorted our admiration for him.

Sir Robert Hutchings and Sir Gurunath Bewoor have both been the recipients of 
K. C. I. E. They both richly deserved this distinction. Sir Gurunath Bewoor was 
for some years in this House while Mr. Hutchings was in this House for a very short 
time but he was a very energetic Secretary of the Food Department who rendered 
very valuable work not only to the Government of India but to the country at large.

But the honour which claims your special attention is the honour conferred on 
Sir Chandulal Trivedi who got the double honour. Three days before the Honours 
List was published it was announced that on account of his appointment to the 
eubernatorial office he was given a K. C. S. I. and in the Honours List his name 
* 36
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appeared as a Knight. He fully deserved the double honour and we are very glad 
to find that in the history of the Government of India for the last quarter of a century 
an Indian has for the second time been appointed as Governor of a Province. We 
all hope that liis gubernatorial office will be a great success and that when he lays 
down the reins of his exalted office he will leave behind him a great name as a good 
‘Governor.

You are fully aware that Sir John Sargent, the Educational Adviser to the 
Government of India, was in this House for a very short time.

T h e  H o n . Mb. M. THIRUMALA ROW (Madras: Non-Muhammadan): I 
protest against the time of the House being taken up in reading a catalogue of all the 
title-holders who have nothing to do with this House. We do not attach such im
portance to their so-called services—

T h e  H o n . t h e  PRESIDENT : You took a similar objection last year when
you joined this Council. Will you please sit down. When the President is address
ing the H o u s e  a Member ought to sit down ? You took a similar objection last 
year and I told you that a convention had grown in this House for the last 25 years 
to congratulate our bretheren who received honours at the hands of Government. 
Your opinion may be different but the opinion shared generally by the Council is 
that it is a right thing to congratulate them.

T h e  H o n . Mr. M. THIRUMALA ROW : Are we to congratulate people who
have never been members o f  this House ? I don’t think Sir John Sargent was a 
member of this H o u s e .

S o m e  H o n . M e m b e r s  : H e  w as .

The H o n . Mr. M. THIRUMALA ROW : He may have been for a time but he
has nothing to do with this House now and we dissociate ourselves from the remarks 
which you have been making about congratulating these people.

T h e  H o n . t h e  PRESIDENT : That may b e  your o p in io n .

T h e  H o n . Mr. M. THIRUMALA ROW : I d o  r e p r e s e n t  a  s e c t io n  o f  t h e  o p in io n
in th is  H o u s e .

T h e  H o n . t h e  PRESIDENT : Sir John Sargent, as I was mentioning when
I was disturbed by the Honourable Member, is a great educationist. Ho has done 
for this country a great deal and for the University of Delhi he has done remarkable 
work. We heartily congratulate him on his well-deserved honour.

Sir John Bartley belonged to the Legislative Department. Many of you know 
him but others do not. He was one of those men who have rendered great and valu-
12 N o o n  a^ e sl'rv*cos ^ie Government of India behind the purdah . He was Secre

tary of this Council for some years. He was my Secretary also for some 
time. He is a great legal dra ftsinan. The brunt of the work which is performed in the 
Assembly and in the Council of State falls on him. He has been doiug that work for 
the last twenty years so efficiently, so ably find so thoroughly that he is not only highly 
respected in this House but he has earned the respect of people outside this House. 
You know what the legal draftsman is supposed to do. He has not only to have at his 
fingertips all tho sections of the Govemmont of India Act, which is a most complicated 
Act, but he has to advise the Departments on matters of drafting, and when any 
question of drafting arises in the Assembly, and more especially in the Council of 
State, his services arc always requisitioned. The honour done to him is most well- 
deserved. He is about to retire from service. I can only say on your behalf that we 
aro all very pleased that he has received this great honour, and we trust that he will 
live to enjoy that honour for many, m any joa ro  in, bio ow n oount.ry.

Sir K. W. Mealing belongs to tho firm of Androw Vulo. He was in our Hour** hoc 
a couple of years, and you all know the good work that He has done.

Among the C. S. I/s, Mr. Tyson is our old friend, and deserves the honour 
conferred upon him. Mr. Arthur Williams name again deservoa speoial mention. 
He belonged to our Department. He was Secretary to this Counoil. He was my 
Secretary also, and he did very good work. He is now doing excellent work in Bengal 
where he ocoupies a high position. You are fully aware of the work whioh our friend



Sir Geoffrey Bozjnan rendered to this House. He was a very energetic Secretary ; 
I tliink he was Secretary of the Commonwealth Relations Department for many 
years and rendered very good services in that Department. The services of Mr. 
Eabindra Nath Bannerjeo have also received tho recognition to which he is entitled. 
He comes from my Province of the Central Provinces where he held important posts 
for many years and rendered valuable services to that Province. Since then he 
has come to the Government of India and is the Secretary of our friend the Honour
able Dr. Khare. As you all know, in these critical times he has discharged his duties 
very faithfully.

Among the C. 1. E.’s is our young friend Mr. Khurshid Ali Khan. He lias been 
a member of this House for some years. 1 am glad that he is following in the foot
steps of his revered father Sir Zulfiqar Ali Khan who was a nominated member of 
the old Assembly and also of this supreme Council for some time. We congratulate 
Mr. Khurshid Ali Khan. The other gentlemen who have received this honour are 
Mr. Hiralal Patel, Joint Secretary to the Government of India, and Mr. Mason, also 
Joint Secretary to the Government of India, who have rendered valuable services 
in this House.

3 8  co u n cil  of s t a t e  [1 8 t h  F e b . 1946

GOVERNOR GENERAL’S ASSENT TO BILLS
SECRETARY o f  t h e  COUNCIL : Sir, information has been received that 

His Excellency the Governor General has been pleased to grant his assent to the 
following Bills which were passed by the two Chambers of the Indian Legislature 
during the Budget Session, 1945, namely :—

(1) The Indian Tea Control (Amendment) Act, 1945.
(2) Tho Code of Criminal Procedure (Amendment) Act, 1945.
(3) The Factories (Amendment) Act, 1945.
(4) The Indian Companies (Amendment) Act, 1945.
(5) The Indian Merchandise Marks (Amendment) Supplementary Act, 1945.
(6) The Repealing and Amending Act, 1945.
(7) The Indian Army (Amendment) Act, 1945.
(8) The Indian Air Force (Amendment) Act, 1945.
(9) The Indian Patents and Designs (Amendment) Act, 1945.
(10) The Mines Maternity Benefit (Amendment) Act, 1945.
(11) The Aligarh Muslim University (Amondment) Act, 1945.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE TABLE 
SECRETARY o f  t h e  COUNCIL : Sir, in pursuance of rule 25 of the Indian 

Legislative Rules, I lay on the table copies of the following Bills which were passed 
by the Legislative Assembly at its meetings held on the 8th, 13th and 14th February, 
1946, namely :—

A Bill further to amend the W ork m en ’ s Compensation Act, 1923.
A Bill further to amend the Indian Mines Act, 1923.
A Bill further to amend the Code of Criminal Procedure, 1898.
A Bill further to amend the Code of Criminal Procedure, 1898 (Second Amend

ment).
A Bill to amend the Professions Tax Limitation Act, 1941.

EXPRESSIONS OF REGRET ON THE DEATH OF CERTAIN HONOURABLE
MEMBERS

T h e  H o n . th e  PRESIDENT : Hon. Members, it is now my melancholy duty 
to refer to the deaths of two or three of our very, very good members. I do not 
know whether the Hon. Mr. Thirumala Row will objeot to that. Again, I would 
refer to his own remarks. I am referring to eleoted members of this House who
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diad, who during their lifetime, while members of this House, rendered valuable 
services to the country and whose loss we all mourn. The first and foremost of them 
is our old friend Rai Bahadur Lala Bam Saran Das. Many of you are aware of his 
great services. For a quarter of a century ho was a member of this House and also 
of the Imperial Legislative Assembly—a man who spared his time at great sacrifice 
to do service to the country through this House. He was the Leader of the opposi
tion and the Progressive Party for many years and we all came in contact with him, 
and every year that passed we came to admire him more and more and to respect 
him not only for his sobriety of views but the great moderation with which he dealt 
with important and significant matters. Even when opposing the Government’s 
policy on many occasions ho commanded the highest possible respect from all of us. 
W< are very sorry that the hand of death has cut him off at a time when his services 

•were greatly needed in this House. If he had lived at this juncture, he wmld hnvf* 
been a most valuable friend of the country, and I am sure we all regret his death. 
Tho only redeeming feature of this sad loss is that his son, Mr. Rup Chand, has come 
to this House as an elected member. I hope he will follow in the footsteps of his 
revered father and earn the same reputation and make the same valuable contribution 
as his father had done in this House.

Another member of the Progressive Part}r, who made very short speeches, and 
who did very good work in his own way, is no more with us : I refer to the late 
Kumar Nripendra Narayan Sinha of Nashipur. He was a very quiet, unassuming 
figuro ; he never spoke at length, but when he did speak, he spoke with emphasis and 
to the point, and dealt with matters which were very important and significant. Wo 
all regret his death.

Another member, who belonged to tho Congress Party, and who rendered very 
good services during the time he was here, is also no more. Mr. Narayandas 
Girdhardas was a very honest man who spoke according to his convictions. He did 
not refrain from speaking on any matter even though it was a bad subject or an un
palatable subject. On account of his moderation and his integrity and courtesy he 
was respected, and we mourn his death.

T h e  H o n . Sir  MAHOMED USMAN (Leader of the House) : Sir, on behalf 
of Government I beg to associato myself with all that you have said in connection 
with the loss which this House has suffered by the deaths of the three gentlemen whom 
you mentioned ; and the remarks which you made about the late Leader of the 
Opposition, Rai Bahadur Lala Ram Saran Das bring to my mind the kindness with 
which he used to speak to all members and the way in which he took part in the de
bates in this House. He was a great gentleman, and we are all extremely sorry that 
this House has lost his services. Similarly, we have lost the services of the other two 
gentlemen who were respected members of this House, and on behalf of Government 
I beg to associate myself with all that you have said.

T h e  H o n . Sir  DAVID DEVADOSS (Nominated Non-Official) : With your
permission, Sir, I should like to add my tribute to the memory of the three members 
of this House. With regard to Rai Bahadur Lala Ram Saran Das, I had known him 
ever since I became a member of this House—for the last 15 or 16 years. One 
remarkable thing was his extreme simplicity. A man of immens wealth, he used 
his wealth for the good of the country. Sir, he was a charming host. I believe there 
are very few here who have not enjoyed his hospitality. As regards his work in the 
Council, you have expressed very great appreciation and I did really admire him as 
the official Leader of the Opposition in this House. No doubt he was the Leader of 
the Progressive Party, as it was called, but practically he was in the Opposition. Sir, 
we all regret his death He has been cut off at a time when his services would be 
greatly in need. If he had lived, probably in this time of trouble and stress, his 
advice would be very valuable.

As regards the other Members, Mr. Sinha, as you have expressed, Sir, was a very 
simple man. Though he belonged to a very good family and was a big Zamindar, 
he was very careful in what he said.



As regards Mr. N&ray&ndas Girdhardas, I have known him sinoe ho was a little 
boy. He belonged to a very good banking family in Madras, probably ono of the 
richest some time ago, and he was a very quiet man and he did his work very well. 
Unfortunately, his health was very bad and he was not able to attond the Council 
meetings as often as ho would have liked to. We are all very sorry and we would 
request you to convey our condolences to the members of the familios of the de
ceased.

T h e  H o n . P a n d i t  H IR D A Y  N A T H  K U N ZR U  (Unitd Provincas Northern; 
Non-Muhammdan) : Mr. President, tho death of the three Member* to whom
you have referred is a great loss to us. Evory one hero will agree with you in the 
opinion that you have expressed about the Leader of my Party, the late Lala Ram  
Saran Das. He was a man of wide business interests. Many men in his position 
would have found it extremely difficult to attend to any public business. But 
during the 25 years that he was a Member of this House ho gave freely of his time 
and energy to public work and to th^ business o f this House. Since I knew him as a 
Member of this House, I think I can say there was no important occasion 0 11 which 
lie was not present. His knewlodgo of such intrieato quostiens as financo, curroncy, 
tariff and se on was such as to onablo him to make a centributien to tho disfussien 
o f thoso subjocts in the Heuso. He was porhaps the bost infermod man on those 
subjocts in the Heuso and it is indood a groat less to this Heuso that his life should 
have onded se soon. He was, apart from his intorosts in public work and a is knewlod
go of the quostiens I have roforrod to, a man of great medosty and charm of man 
ners. I am sure that he had no onomy. His absonco from the Houso was always 
neticod and his prosonco hore was wolcemod by all soctiens. I hopo, Sir, that you 
will bo goo 1 oneugh to cenvoy our cendeloncos to his family.
■JN As regards M*haraj Kumar Nripendra Narain Sinlie, he was a valued member 
of the Heuso and a man who had won the geerlwill of all membors of tho Heuse. He 
could not claim to have a deep knowlodgo ef quostiens like Railway Financo or 
General Finance, but he was genuinely interested in all that cencernod the welfare 
of the ordinarhy man. 'Inhere was perhaps no occasion which he did not utilise in order 
to voice his epinion on this subjoct. Ho was modest and courteous and endeared 
liimsolf to all those, both in this Heuse and outside, who had on opportunity of meet 
ing him.

As regards Mr. Narayandas Girdhardas, his health did not permit him to attend 
this House often. But from the very first day that he attended this House I think 
1 can say with ebselute cortainty that he won the goodwill and respect of all Mem
bers. Ono could wish that his health and private circumstances had onablod him 
to be present hero more froquontly. But, unfertunatoly, this was net te bo, and tho 
illnoss which < empollod him to be frequently absent from this House at las4 ended 
his life a few days ago.

Sir, the occasion is a very sad ono. The loss of three such Mombers as thoso whose 
death we mourn is not an ordinary thing and when wro consider how devoted and 
puolic-spiritod these Members were, wo cannot but deeply rogrot, both on our own 
behalf personally and on behalf of the House, that they should havo been snatched 
away from us.

T h e  H o n . M r. M. N. DALAL (Bombay : Non-Muhammadan) : Mrr 
President, I join in the well-desoi ved tribute you havo paid in such felicitous terms to 
our departed Leador of the Opposition. It is needloss for me to recount at great 
length tho service ho has rendered to this Hon ble House, as it is yet fresh in our 
memory. He won the esteem of all sections of this House and in the death of this 
veteran loader wo have lost his sh rowed and sagacious counsel, as a business man, 
which will be deeply missed. I suggest, Sir, that this condolence resolution, ex
pressing our sympathy and deep senso of sorrow, bo forwarded to his bereaved family.

I also, Sir, pay a tribute to the late Kumar Nripendra Narain Sinha of Nashipur. 
His sudden, sad and untimely demise has come as a shock to many of us. It is a 
strange irony of fate that so youthful and promising a career should be cut off in 
the midstream of life. He was a man of a generous and sympethatic temperament 
And as an ardurous debater his sincerety and enthusiasm were remarkable.
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Sir, I associate myself also with what previous speakers have said on the death 

of Mr. Narayandas Girdhardas. Mr. Narayandas Girdhardas’s unostentatious and 
unassuming manners and character scarcely made him a debater, but he was a very 
shrewed and experienced business-man and took a keen interest in our debates. He 
had not been keeping good health for a considerable length of time and had not been 
able to attend the Sossions of this House ; but his genial manners had endeared him 
to those with whom he camo in contact. I suggest that these throe condolence reso
lutions be sent to the bereaved families of the doceased.

T h e  H o n . Mr. G. S. MOTILAL (Bombay : Non-Muhammadan) : Sir, i t  is so
sad that since we dispersed in April of tho preceding year we have lost for ever three 
of our esteemed colleagues. The hand of death has taken a heavy toll and the House 
regrets the death of those three valuable members. We are now deprived o f  their 
services. Rai Bahadur Ram Saran Das, who was respected by every member o f  t h is  
House is no more with us. Kumar Sinha is not in our midst today. Mr. Narayan
das Girdhardas has also departed. I would first of all add my tribute to tho memory 
of the late-lamented Rai Bahadur Lala Ram Saran Das. He was a man o f  many 
parts and he was one of those business magnates who did givo his time and energy 
not only to business activities but also equally to public activities and to tho service 
of the country. He combined in himself an exemplary' modesty with remarkable 
ability and he was endowed with a sagacity of judgment and an active mind. T h e r e  
are few who could equal his industry. As you said, Sir, ho has boon-in this House 
serving the interest of his country for not less than 25 years, and ever since I came to 
this House I have observed that he took a very keen interest and made very valuble 
contributions to the proceedings of this House. We all deplore his death.

Sir, J next refer to the death of my young friend, Kumar Sinha. He was a man of 
sound common sense. He did not speak very frequently, but whenever he spoke, he 
spoke to the point and lie was full of substance. He was a man of charming manners 
and he ever won very good opinion of tho members of this House.

Last but not the least, Mr. Narayandas Girdhardas. He was a prominent busi
ness-man of Madras. He was elected in the year 1936 and was a member of this House 
all theso years. The first few years he attended this Council, but later on his health did 
not permit him to do the strenuous work which was required in the Council. In 
.spite of that whenever lie spoke and whatever contributions he made, it was always 
t o the profit of the House.

We all grieve their deaths and we sincerely condole with the members of their 
families. The expression of sorrow, which you will now' transmit to the members of 
the family, lias our fullest support.

♦ T h e  H o n . S a i y e d  MOHAMED PADSHAH S a h i b  B a h a d u k  (Madras : 
Muhammadan) : Sir, I join in the well-deserved tribute which has been paid to the
memory of three of our esteemed colleagues who have recently departed. As has 
been rightly observed by you and other Hon. Members who preceded me, their 
death has roally caused a very groat loss not only to this House but to the country at 
large. Lala Ram Saran Das was one of those distinguished sons of our country who 
commanded not only respect but even love throughout the length and breadth of 
our land. His gonial disposition, his sauvity of manners, and his broadmindedness 
won the respoct of every section of this House. One romarkable thing about him 
was that he was one of the biggest business-men and a great financier and he could 
easily have taken his time very easy. He realised the duty he owed to society, the 
duty which he owed to his motherland, and realising those he found time in the midst 
of his multifarious preoccupations to devote to public life. During all the years 
that he was a member of this House, until the time that his health became indifferent 
and made it difficult for him to attend to the business of this House, ho was one of 
those who were very regular in attonding the House. As you have rightly observed, 
his contributions to tho debates in this Hon. House have always been very valuable ; 
especially his criticism of the Budget in this House was always intelligent and highly 
helpful. Lala Ram Saran Das’s desire to know men and things impelled him, in 
.spite of his numerous engagements, to undertake long and distant travels. He was

♦Not Corrected by the Hon. Member.



one of those who went to Europe and as far away as Norway to see the conditions 
there. His dosire to know things made him study not only his own religion but also 
all the various other religions in the land. His appreciation of the good things about 
all the various religions in this country pave him a catholicity of mind which made 
him very popular and respacted. It is very unfortunate that at this time, 
when paople of that breadth of view are required, that Lala Ram Saran Das has been 
snatched away from us. His death, I feel, is a real loss to Hon. Members of this 
House.

Sir, I also associate myself'with the tributo which has boon paid to tho memory 
of our young and charming friend, Maharajkumar of Nashipur. He was really a 
man of very pleasant manners.

STr, one thing very remarkable about him was that though ho came of an aristo
cratic family he showed his solicitude and took kee interest in the welfare of the 
people. His death too has eausod a grievous loss not only to this House but to the 
country.

Sir, we are very sorry, especially those who come from Madras for tho loss of our 
esteemed friend, Mr. Narayandas Girdhardas. Even though his health did not por- 
mit him to attend this House regularly the few occasions on which ho put in his 
appearances in this House had made him very popular with the members of this 
House. He was one of the loading business-men and a very highly respected citizen 
in Madras.

We all sincerely and deeply mourn the loss of all these three esteemed friends and 
I request you, Sir, on behalf of my Party that you would convey our condolence to 
the members of tho bereaved families.

The H o n . S i r  BUTA SINGH (Punjab, Sikh): I also wish to associate myself with 
the tributes that have been paid to the memory of the three Members we have lost. 
The Hon. Lala Ram Saran Das was the oldost and a very respeoted Member 
of this House. His great services to the country are known to all the Members. On 
personal grounds I may say that he was a friend of my father and he extended that 
friendship to me in the same way. We in the Punjab deplore his death very deeply. 
I would also request you. S ir , that a message of condolence may be sent to the mem
bers of his family.

B r i g a d i e r  t h e  H o n . S i r  HISSAMUDDIN BAHADUR (Nominated Non
official) : Sir, I associate myself with what has been said.

T h e  H o n . M r . KHURSHID ALI KHAN (Nominated Non-official) : I a ls o  
wish to associate myself with what has been said by other Honourable Members.

T h e  H o n . R a i  B a h a d u r  SATYENDRA KUMAR DAS (East Bengal: Non- 
Muhammadan) : As one coming from Bengal I wish to associato myself with what
has been said in this House in connection with the unfortunate death of these three 
illustrious gentlemen who contributed much to the proceedings of this Council. The 
Honourable Lala Ram Saran Das had qualities not merely of head but also of heart. 
He endeared himself with every Member with whom ho came into contact.

As to the Hon. Maharajkumar Nripendra Narayan Sinha, although brought up 
with a silver spoon in his mouth he had the moral courago to criticize the adminis
tration of tho Government. During the last food debate he had the moral courage 
to critioizo the policy of the Bengal administration in tho matter of the procurement 
of the food grains. '

As to Mr. Narayandas Girdhardas, he was a very acute business-man. He lost 
everything because of his being too honest. He oould have saved his fortune if he 
could tell lies, but ho was more an honest than a business-man.

T h e  H o n . Mr. M. THIRUMALA ROW (Madras : Non-Muhammadan) : I
associate myself entirely with the remarks that have fallen from the Chair as well as 
from other Members of this House. I am not less human than anybody not to £ ee 
the wrench that death has caused among our ranks. Rai Bahadur Ram Saran Da»
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was a man full of years and honours and for him when looking baok upon his life he 
might not have got any regrets. He lived a full life and death has come at a moment 
which is unfortunate for the country and as such we all mourn his loss.

My friend Kumar Nripendra Narayan Sinha was my neighbour last time and he 
was one of fine young men who had hopes for his country and also the means of serv
ing and his life has been cut short by the cruel hand of death.

I had intimate relations for more than 15 years with my late lamented colleague 
and friend Mr. Narayandas Girdhardas. He was really a man who suffered for his 
opinions. His health broke down because of financial and business undertakings. 
He Lad spent all his fortune to investigate the mineral resources of his country and 
had gathered one of the finest libraries in India which gives inavaluable information 
about the mineral wealth of India. He wanted to strike some gold mines in the 
Mysore area. He lost all his wealth and in his place seme foreign company is now 
working it up.

I associate myself entirely with the feelings expressed in this House and requost 
the Chair to convey the feelings of this House to the bereaved families.

T h e  H o n . M r . SURPUT SINGH (West Bengal Non-Muhammadan) : Sir, I  
must thank you for giving me this opportunity of joining in the tribute that is being 
paid in this House today' to the memory of Lala Ram Saran Das, Maharajkumai 
Nripendra Narayan Sinha of Nashipur and Mr. Narayandas Girdhardas.

Sir, Maharajkumur Nripendra Narayan Sinha of Nashipur and I belong to the 
same district and having lived within a few miles of each other for generations I 
had the privilege of claiming his friendship for a considerable number of years. From 
1930, when he first came to this House as an elected Member from the same consti
tuency from which I have the honour to come in the bye-election caused byr his pre
mature end, our friendship deepened into close intimacy. His life had been one of 
man.v-sided activities.

Second son of the Maharaja Ranajit Singh Bahadur of Nashipur, the Maharaj- 
kumar graduated from the Presidency College, Calcutta, quite early in life and slowly 
entered public life. He had been a Chairman of the Murshidabad Municipality and 
of the Local Board, Lalbagh, Murshidabad ; a member of the District Board o f1 
Murshidabad and an Honorary Magistrate of the Lalbagh Independent Bench. He 
was also a member of a number of public bodies and institutions. He served as a 
member of the Joint Select Committee of the Reserve Bank Bill in Delhi and had been 
a Whip and an Honorary Treasurer of the Progressive Part} in this House. Latterly 
he evinced great interest in business and company matters and came to be connected 
as Director with several oil and sugar mills in the United Province f where he made 
many valued friends in life. Although bom in an aristocratic family with very old 
traditions, his conduct and character were beyond cavil and reproach. In manners 
affable and gentle and in bearing dignified, he was a man with considerable public 
spirit and ardent patriotism with none of the pomp, hauteur and aloofness so preva
lent in the class to which ho belonged. Although he had considerable landed interests 
in the Province of Bengal he never cared for official frown or favour and that accounts 
for his being returned to this Council over and over again. During the fifteen years 
he had been a member of this House he invariably' espoused national and popular 
causes.

This House in particular has lost in him a Member who gave promise of a big 
future and our Province generally a man with genuine public spirit. We, his friends, 
deeply mourn his quite unexpected death from a sudden heart-attaok in Calcutta 
when there were ver}' few of his nearest and dearest beside him.

I also associate myself wholeheartedly with what the Hon* Members have 
said and I express my deep condolences at the death of those Hon. Members.

Ths H o n . t h e  PRESIDENT : I will c o n v e y  th e  c o n d o le n c e s  o f  th e  H o u s e  to* i
t h e  b e r e a v e d  fa m ilie s . I



44 COUNCIL OF STATE fl8TH FEB. 1946
PRESENTATION OF THE RAILWAY BUDGET, 1946-47

T h e  H o n . S i r  A r t h u r  G r if f in  (Chief Commissioner of Railways) : S i r , I 
have the honour to present the statement of estimated revenue and expenditure 
in respect of Indian Railways for the coming year.

Past Year

2. The past year lias been notable for the termination of actual hostilities and, 
as I think Honourable Members will appreciate, it will mark the end of a series of 
Railway Budgets of a magnitude, on the Revenue side certainly, unequalled in the 
history"of Indian Railways. The termination of hostilities has not, however, yet 
had any appreciable effect on the burden imposed on the Railways. Indeed, whilst 
the early portion of the year registered what was probably a peak load, there followed 
the mounting of the planned operations, and so far as railway transport was concerned 
the demands made were not affected by the abrupt termination of the actual fighting. 
The same problems wiiich have been mentioned in past Railway Budget speeches 
were present with us in much the same intensity, and once again nature, though 
less unkind than in some previous years, lent a hand in making things still more 
difficult. The Bombay, Baroda and Central India Railway was badly breached in 
five places 011 the main broad gauge line owing to flooding from the Tapti River, 
and through communication was severed for a maximum of IS days, and serious 
restrictions were necessary afterward*.

('oal

3. The supply of coal to the Railways was, and still is, an ever present anxiety. 
Honourable Members will recollect that this time last year T pointed out that stocks 
on Railways had fallen to a dangerously low' level. With some improvement in 
raisings a more adequate level was reached last June. Unfortunately, owing to 
shortage of labour in the coalfields this improvement was not maintained and it was 
not until October last that slocks began to recover. Since then the seasonal exodus 
from the coalfields, aggravated later by a most unfortunate outbreak of sickness in 
an unprecedented degree amongst running staff of the East Indian Railway, re- 
•sulted in raisings dropping and despatches falling into arrears. The latter were also 
adversely affected by shortage of coastal shipping. Stocks therefore are again at a 
seriously low level. I look for a considerable improvement in the early future, not 
only in Railway supplies but in supplies to the country generally.

The Railways have for some years been conducting a vigorous campaign lor 
economy in fuel and Honourable Members may be interested to know that a com
parison of operating figures of 1943-44 and 1944-45 discloses that the reduced con
sumption in pounds per thousand gross ton miles in the latter year was equivalent to 
a saving of about 300,000 tons.

Improvement in Services

4. With the end of hostilities and with the anticipation of an easing of the ex
ceptional military demands, and despite the great load still carried, early steps were 
taken to afford some relief to the travelling public, whose forbearance under difficult 
conditions of travel has more than once been acknowledged with gratitude by the 
Railway Board and Railway Administrations.

In the autumn a considerable number of passenger services which had previously 
to be eliminated were restored. More has been do ,e with effect from the 1st January 
and efforts will be made to get back to something approaching pre-war timings, 
but, unfortunately, this will largely depend on Railways obtaining greater quantities 
o f the better qualities of coal, the prospects of which are not very promising. Appeals 
have been made for more to be done and I can assure Honourable Members that 
every effort will be made to augment and improve the existing services. Tho Rail
ways are as anxious as the public to see a complete restoration of curtailed services, 
but they are still handicapped by lack of coaching stock, so much of which is still 
necessary for the exclusive use of the Army . A programme for the return to normal 
rise of such stock has been prepared and we shall press for this to be observed or
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improved. But there is a very important consideration not to be forgotten. During 
the war, though every effort has been made to avoid arrears of maintenance, with a 
considerable measure of success in some directions, it was found impracticable to 
carry out full repair's and reconditioning to much of the coaching stock for two main 
reasons, the first being the imperative need to keep as much as possible in actual use, 
and the other, shortage of materials. The result of this is that coaching stock when 
returned has to receive comprehensive repair, and in some cases modification involving 
almost complete rebuilding. There is an interval therefore, befor returned stock is 
available for normal use, and even then it may only replace other stock which has 
to be called in for repairs.

Steps have also been taken to relax many of the restrictions on the movement 
of goods traffic and the process is being continued, conditioned only by the need for 
synchronising relaxation and reversion to normal trading with increasing avail
ability of railway resources as a result of new equipment and with reduction of the 
militaty load and other priority movements.

Bolling Stock
5. As regards new equipment, in past budget speeches the supply of additional' 

rolling stock and locomotives has been fully dealt with and last year especially was 
this the case when the methods proposed for financing these unusual purchases— 
unusual in both quantity and cost—were approved. Over this present financial 
year we expect to have received 11,200 broad gauge wagons and 462 broad gauge 
locomotives from overseas and 7,720 broad gauge wagons from Indian manufacturers, 
and the balance remaining to arrive in the country from April next is 8,190 wagons 
and 111 locomotives. Action was taken to cancel a portion of the demands for 
wagons from the V. S. A. which were be ing supplied under Lend/Lease.

As soon as we can get all this new equipment into operation one hopes to see a 
still further appreciable easing in the wagon position and an early reversion to free 
movement unencumbered with priority movements other than perhaps such as are 
essential lor food supplies, coal. etc.

A ccounts 1!) IJ -15

6. I now turn to the accounts themselves and deal first with the accounts for 
1944-45. This time last year, I estimated that the year would close with a surplus 
of 42-01 crores. As a result of an improvement of 2 08 crores in gross traffic receipts, 
a saving of 5*22 crores in working expenses, an improvement of 23 lakhs in net 
miscellaneous receipts and a reduction of 36 lakhs in interest charges, the actual 
surplus lor the year turned out to be 49 89 crores, an improvement of 7 88 crores. 
While the improvement in gross traffic receipts was real, the saving in working ex
p e n se s  was mainly due to a throw-forward to the following year. Out of the realised 
surplus, 32 crores were paid to General Revenues and 17 89 crores to Railway Reserve. 
The net increase in the Railway Reserve was, however, only 14 93 crores as there 
was a withdrawal of 2 96 crores to meet arrears of depreciation in respect of rolling 
stock.

Revised Estimate for 1945-46
7. As to the revised estimate for 1946-46, the estimate of receipts was originally 

placed at 220 crores. While our goods earnings may not appreciably differ from 
our budget estimte we expect a large increase in our passenger earnings, and as a 
matter of interest, those from upper class traffic are expected to show a much larger 
proportionate increase (35 per cent.) than those from III class (14 per cent.). We 
expect, however, a considerable fall under “ other coaching traffic* ” due to le ss 
parcels traffic. Under “  Sundries ” we anticipate an increase of about a crore and a 
half. Our present estimate of gross traffic receipts is 225 crores, and adding 3 73 
crores for “  Net Miscellaneous Receipts ” the total receipts will be 22S 73 crores.

On the expenditure side, we expect an increase over the budget ol 9 26 crores 
in Ordinarv Working Expenses and of 24 lakhs in Payment to Worked Lines, and a 
decrease of 7 lakhs in the Appropriation to the Depreciation Fund, so that our re
vised estimate of total Working Expenses including Depreciation and Payment to* 
Worked Lines is 169 30 crores, against the original budget of 159 87 crores.



The net Revenue is therefore 59*43 orores, 4*47 crores less than the original 
budget. After deducting therefrom interest charges amounting to 27*36 crores, 
3  lakhs less than the original budget, we have a surplus of 32*07 crores, which is 
4*44 crores less than the budget.

In explanation of the variations in the Budget, the special adjustments on account 
o f rolling stook are 6 ‘ 16 crores less, but there is an increase, mainly duo to a throw- 
forward from 1944-45 which we did not budget for, of 1*84 crores on account of 
military sidings and inflationary element in the Works expenditure. The adjustment 
on account of the cost of dismantled lines and abandoned assets is about 2 lakhs 
less, while we have to make a provision of 1 • 62 croros, which we may have to pay to 
the War Department on account of interest and depreciation on the Works built at 
their cost on the Lines of Communication, mostty in the north-east, and on account 

■of hire of metre gauge rolling stock belonging to that department and used by rail
ways. Expenditure on the Defence of India Units will bo 76 lakhs less than the budget 

'due to their disbandment from 1st December 1945 and there is a saving of 
31 lakhs in Air Raid Precautions. Maintenance expenditure will be 2 ’ 45 crores 
more, expenditure on coal including freight 2-03 crores more and on additional 
staff 1 • 32 crores more than the budget. The expenditure on compensation claims 
is expected to be 79 lakhs more. The expenditure on freight on fuel has increased 
because some coal has had to be sent by sea. Dearness Allowance will cost 4-21  
crores more, while we estimate loss on the working of Grain Shops at 1*68 crores 
more than the budget.

Review of War Years
8. Having reviewed the main events of the passing year and before I pass on to 

the estimates for 1946-47, though our eyes are naturally turned to the future and 
interest is concentrated on prospective development, it is not, I feel, inappropriate, 
as this is the last of the Railway war budgets, to make a rapid, though necessarily 
very incomplete, survey of the part the Railways have played in the crisis now 
fortunately past, and to reveal some of the things which had for security and other 
reasons to be kept somewhat of a secret, and to summarise tho results on the financial 
structure of the Railways.

9. The contribution of the Railways to the combined war effort may be divided 
into several phases and though these merged into one another, each presented a 
aeries of intricate problems, the solution of which called for the exercise of great 
application and initiative. In the early stages of the war the call was to help others. 
All resources available were put at the disposal of the Army and others responsible 
for producing war like equipment. Some workshops were specially xlbeated and 
others expandod their activities to undertake this work. Over 20,000 >nm were at 
one time employed by the Railways solely for this purpose, a figure wiiich curiously 
enough is almost the same as that of British Railways* staff employed on the produc

tion of armaments. The items produced ranged from armoured vehicles, shells, 
grenades, bayonets, wireless masts, pontoons to cooking ovens, lorry bodies, olothing 
and an almost innumerable variety of other essential war requirements, components 
otc. I would mention a few of the high-lights of the production effvi-.s. Over 2 
million shells and armour-pieroing shots of various kinds, about 2£ million hand 
grenades and over 2 million fuses, 120,000 mortar bomb castings, 2,.>00 land mines 
and nearly 3,000 bodies for army vehicles. 25 ambulance trains were turnod out of 
which 17 were air-conditioned. One Railway produced over 5| million garments 
for the Army and 820 pontoons for bridging. Nearly 800 aircraft engines were repaired 
and reconditioned, while hundreds of wooden and metal propellers were manufactured. 
These are a few only of the thousands of items produced. And in addition, tho tool 
rooms of the railway workshops were busy in providing not only the tools and gauges 
required by these workshops, but those required by outside concerns and ordnance 
factories. Many of these preoision tools and gauges required the highest standard of 
'Workmanship. Amongst equipment despatched overseas were 8 per cent, of the 
metre gauge locomotives and 15 per cent, of the metre gauge wagon stook. Broad 
gauge stook was converted to the standard gauge and similarly released. Some of 
these supplies have since been returned, but much will not come back. Some 4,000

uniles of track and over 4 million sleepers were absorbed for overseas or for military
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requirements in India. Over 280 officers and 5,000 other technical personnel were 
released for war service which of itself threw an additional burden on the 
administrative, executive and supervisory staff left behind.

10. Later, there followed the beginning of the many swings of traffic to the West, 
to the North, and later to the East and South. The initial German threat to the 
Oaucasus involved the re-opening of the railway connexion into Persia, a problem 
of considerable complexity. These major swings of traffic in unusual directions 
and over ill-equipped routes and via transhipment points not previously equipped 
for heavy traffic, coupled with the loss of coastal shipping, entailed the solution of a 
oontinuous sequence of involved problems in the distribution of power, rolling stock 
and personnel and investigations into the capacities of and improvements to many 
routes.

11. During the whole period, the load imposed on Railways steadily increased ; 
not only the load directly connected with the war effort but of civil traffic, more 
particularly in respect of passengers. As evidence of this increased load, the pas
sengers carried increased from 513 million in 1938-39 to 891 million in 1944-45, an 
increase of nearly 74 per cent., and this excludes military personnel travelling by 
military special trains. As a measure of work done, passenger miles this financial 
year are 123 per cent, more than in 1938-39. The tons of freight increased from 115 
million to 132, an increase of about 15 per cent, and the net ton miles increased 30 
per cent, but, and this is important, this excludes all tonnage moved in military^ 
specials. Over the last calendar year no less than 1,269 military specials of all sorts 
were run per month compared with 29 per month in pre-war years.

The shortage of equipment for suoh intensity of traffic and the inability to 
increase it at anything like an adequate rate meant that Railways were thrown 
back on their own resources and a drive for greater efficiency had relentlessly to be 
pursued.

The opening up of the Assam L. of C. was a phase in itself. Single line sections 
of tho metro gauge designed and equipped to deal with three or four trains a day, 
had to be worked up to sustain a continuous flow in each direction of four to five 
times this number. The tonnage moved over the Assam and East Bengal Ls. of C. 
rose from 75,500 tons in January 1944 to 456,000 tons in April 1945. The Railway 
L. of C. met in full the demands made.

The final swing in movements came as a result of the mounting and maintenance 
of tho forces of S.E.A.C. This demanded not only intense and carefully regulated 
movements to the West, but the development of the Railways serving the East Coast 
Ports and the construction of several new Bases, including that at Avadi, near Madras, 
reputed to be the largest Base of its kind in the Empire during tho war.

Review of wartime Railway Finance

12. This intense load over all these years has been reflected in both the 
revenue and expenditure statements which have been put before Honourable Members 
each year ; but I would summarise the results. In the first year of tho war our gross 
traffic receipts came to 102*73 crores. Since then they have shown a continuous 
rise to the peak of the current year with 225 crores. Ordinary working expenses in 
1939-40 were 54-77 crores compared with 119-52 crores for this year, after leaving 
out the special adjustments amounting to 30*39 crores on account of the special 
procedure adopted for the allocation of the cost of rolling stock and structural works 
described by me to the House in my last year’s speech, and omitting the premium 
paid on tho purchase of branch lines and write-off of the cost of dismantled lines and 
.abandoned works. While our surplus in 1939-40 was only 4*33 crores, it reached in 
1943-44 the figure of 50-84 crores. Last year it was 49*89 crores, and in 1945-46, 
as I have indicated, we expect the surplus to be 32*07 crores. Before the war we 
were in arrears regarding the payment of contribution to the General Revenues to 
the extent of 35*41 crores. We also owed to the Depreei&tion Fund 30*29 crores.
At the end of 1945-46, we shall not only have repaid our loans from the Depreciation 
fund, but also paid to General Revenues a sum of 12*302 crores pins 35*41 crorest
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the arrears of contribution, and borne the loss on strategic lines amounting to 6*01 
crores. In addition, we shall have in the Railway Reserve, which in 1939-40 had 
only a paltry sum of 48 lakhs, an accumulation of 29*05 crores.

13. TflBse, Sir, are impressive figures. But with the termination of the war our 
Receipts are likely to drop considerably. In fact, anticipating what I shall say in a 
moment about next year’s estimates, we are placing our estimate for 1946-47 at 
48 crores less than this year’s revised estimate, and it is probable that there may be a 
further drop in 1947-48. The Working Expenses in 1945-46 include 13*85 crores on 
account of Dearness Allowance and 12-96 crores on account of loss on Grain Shops, 
and a sum of about 1£ crores on account of Defence of India Units. The only saving 
we can safely expect in the immediate future is in respect of the Defence of India 
Units which have now been disbanded. We hope the loss on Grain Shops next year 
will be less than this year, and if there is a further and steady fall in prices this item of 
expenditure may in the course of a few years disappear. Our fuel bill, excluding 
freight, has gone up from 2 83 crores in 1939-40 to 12*12 crores in 1945-46. There 
is little likelihood in the near future of any appreciable saving in our coal bill, and it 
is significant to note that the various cesses on coal payable by the Railways now 
equal about 50% of the total cost of coal excluding freight in 1939-40. Thus the 
financial prospect before the railways in the years to come is vastly different from 
what we have became accustomed to see over six years of war. Whereas we must be 
prepared for a fall in our earnings, our Working Expenses may persist not far from 
their present level for some considerable time.

There is a feature in this review of wartime finance which I should mention as 
it is a relief to the somewhat gloomy picture I have just painted, and that is the pur
chase of all the majoryfaihvay systems which were under Company management 
before, together with seven branch lineH. As a result of this, our payments on account 
of surplus profits to railway Companies, which amounted to a core of rupees in 1944
45, have practically ceased from this year, while payments to worked lines will 
have been considerably reduced. In spite of these large purchases our interest 
payments, due mainly to a continuous fall in the rate of interest, have gone down from 
29*11 crores in 1939-40 to 27-36 crores in 1945-40. 1 may say that in the year 1039
40 payments to worked lines were 2 57 crores while in the year 1945-46, when the 
gross trt.ffic receipts will be about 120% higher, the payments to worked lines are 
estimted at 2*34 crores only.

Estimates for 1946-47

14. I now pass on, Sir, to the Estimates for 1946-47. Basing our estimates of 
revenue on this year’s results and, alter allowing for the sharp decline expected in 
military traffic and for the possible growth of road service s, we place our estimate for 
the next, year at 177 crores, which is 48 crores less than the gross traffic receipts 
expected this year. In addition we expect a net revenue of 3 14 crores from mis
cellaneous tiansactions.

In estimating ordinary working expenses in 1946-47, we have to deduct from 
this year’s estimate 19*72 crores on account of the reduction in the special adjust
ments for rolling stock, military sidings and structural works, for the write-off of the 
cost of dismantled lines and abandoned assets and for hire charges payable to the 
War Department. We have provided 54 lakhs less under repairs and 44 lakhs less 
under compensation claims. We expect to save 156 crores under Defence of India 
Units and 1 63 crores under grain shops. These and other minor savings aggregate 
24 66 crores. We hope to stop sending ccal by sea in the course of the year, with 
a result ant direct saving, but this will be absorbed in railway freight as we must 
build up the depleted stocks. We hope to spend 48 lakhs more on new n inor works, 
and under this head about 17 lakhs and 12 lakhs are on account of amenities for the 
public and staff respectively. After making these adjustments in the estimates for 
the current year, we place cur estimate of ordinary'working expenses for the next 
year at 125 73 crores. The appropriation to the Depreciation Fund will be reduced 
by 4 crores due to ceasing the additional contribution for excessive wartime wear
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an d tear, but there will be an increase of 17 lair Ha on account of the increase in the 
<3apital-at-charge. Payments to worked lines will be 61 lakhs less while our interest 
charges will be 12 lakhs less. We expect the year's surplus to be only 12*22 crores, 
19*85 crores less than in the current year.

Betterment Fund
15. We have anxiously considered the most appropriate method of finanoing 

the extensive programme we have planned of such additions and improvements 
to our assets, including amenities to the public and the staff, as may not bring in 
additional revenue or prove expenditure-saving. According to the prooedure hither
to in force, such expenditure would be charged to Capital, thereby imposing on the 
railways a permanent and increasing liability for interest charges without bringing 
any return. This is opposed to the best railway practice the world over and has 
been disapproved by most of the leading authorities on Railways, who hold that 
betterments which do not increase the revenue earning capacity of railways should be 
paid for out of Revenue and not out of Capital. After careful consideration, Govern
ment have accepted the soundness of this view, and to enable the Railway Board 
to plan their programme of such works have decided to institute a Betterment Fund. 
This would also be in accordance with the views expressed by the Railway Standing 
Finance Committee when they considered the Railway Budget for the current year.

Both appropriation to and expenditure from the Betterment Fund will be 
■subject to the vote of the Legislature. It is proposed to start this Fund by trans
ferring a sum of Rs. 12 crores from the Railway Reserve Fund and a sum of Rs. 3 
■crores by appropriation from the net revenue of 1946-47.

There will be no hard and fast rule as to the amount to be appropriated to the 
fund in any year, and subsequent appropriation will depend on the net revenue of the 
year and on a consideration of the respective needs of the Railways and of General 
Revenues, subject, of gourse, to the convention which may hereafter be adopted 
for the distribution of surpluses between Railways and General Revenues.

No estimate of the expenditure from the Fund next year has yet been made, as 
there has been no time to examine the works programme in the light of the new deci
sion, or to work out the changes in the present rules of allocation.

Division of Surplus
H>. This time last year the estimate of the surplus for 1944-45 was 42*01 crores, 

out of which 32 crores were to go to General Revenues and 10*01 crores to Railway 
Reserve. Actually the year closed with a surplus of 49 * 89 crores, of which 32 crores 
went to General Revenues and 17 *89 crores were transferred to Railway Reserve.

The budget estimate of the surplus for the current year was 36*51 crores, out 
of which the share of General Revenues was to be 32 crores. For the reasons I have 
already explained, we now expect our surplus to be only 32*07 crores. As settled 
last year, the General Revenues will have a fixed contribution of 32 crores and tho 
Railway Reserve the remaining 7 lakhs.

In 1946-47 the surplus net revenue, after meeting interest charges, will be 12*22 
crores. The contribution to General Revenues has been worked out as an initial 
payment of 1 % of the capital at charge of commercial lines, less the loss on strategic 
Jines, and half the balance after setting aside 3 crores for the Betterment Fund. 
On the basis of our present estimate, this gives 7 * 36 crores to General Revenues 
and 1 *86 crores to Railway Reserve.

The year 1944-45 closed with a balance of 37 *48 crores in the Railway Reserve. 
In the current year there will be a withdrawal of 8.50 crores against the original 
estimate of 5 -80 crores, while the appropriation will be 7 lakhs against 4*51 crores 
in the budget. The balance in the Fund at the end of the year will be 29 05 crores. 
In 1946-47 there will be the transfer of 12 crores to the Betterment Fund, and a 
withdrawal of 1*82 crores on account of arrears of depreciation, while the appro
priation to the Reserve will be 1 * 86 crores. There will also be an accretion of 2 
lakhs on account of appreciation in the value of branch line shares which will be 
cancelled on the taking over of the lines in 1946-47. The balance in the Fund at th» 
end of the year will therefore be 17* 11 crores.
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Post-war. development
17. I would now refer to the programme for development of the Railway* 

mentioned in previous budget speeches and ordinarily somewhat loosely referred 
to as post-war reconstruction. All Railways were callcd upon to submit quinquen
nial programmes based on the broad proposals framed by the Railway Board. These 
programmes, which are now under close examination, normally apply to a period 
beginning with 1947-48 but portions have been brought forward to 1946-47 as addi
tional to the normal works programme for that year. As will be seen later when 
dealing with the Capital and Depreciation Fund programme for 1946-47, a very 
heavy programme of work is contemplated for that year. I feel a note of caution 
should be sounded in respect of these large programmes.

It is wrong, and likely to prove financially wasteful, if Railways are asked to 
undertake work beyond their efficient spending capacity. Time is required to build 
this capacity up, and premature rushing into work with perhaps inadequate exami
nation and preparation may be dangerous. Moreover, Railways have been strained 
very seriously during the last five years and rehabilitation and elimination of arrears 
of maintenance and a restoration of more normal working will necessarily absorb 
the skill and attention of officers and staff, so that an undue burdon of additional 
work might result in neither rehabilitation nor expansion receiving the attention 
they require.

A programme of construction of new railways and restoration of the dismantled 
lines has been tentatively settled in consultation with Provincial Governments and 
negotiations are still proceeding in respect of expansion in Indian States. No less 
than 41 surveys have been sanctioned and work is now in progress on 24 of these. 
It will be appreciated that not only are engineering surveys necessary but traffic 
surveys also. This work has to be conducted in close co-operation with local and 
provincial authorities and much of it is in difficult country. So progress, if it is to 
be sound and not liable to lead to unjustifiable financial commitments, must neces
sarily he cautious and, in addition, skilled staff for such work is limited. The inves
tigations proceeding and sanctioned are in regard to about 3.000 miles out of a littie 
o ver 5.000 mile^. the total of the proposals so far made.

Passenger Stock
1<S. Honourable Members will be particularly interested in the question of 

passenger coaching stock. Last year I promise:] that (‘verything would be done to 
brin  ̂ in >re slock into service by the utilisation of whatever equipment we might 
have available. Unfortunately the new underframes which were then on order 
have only now begun to arrive. These underframes will mainly be distributed over 
the various Railways in accordance with their workshop capacity in order to ensure 
rapid construction and release to service ; but a few may be used in connexion with 
tho provision of special light weight stock to be supplied by outside manufacturers. 
Over the last calendar year the Railways have put a considerable number of addi
tional carriages into service by using every underframe, standard or other wise, 
which could be made available.

Much consideration has been devoted to improvements in the dosign of future 
stock. Alternative Inter and III Class layouts have been prepared and trial forms 
built. The tentative layouts contemplate transverse seating which makes for 
greater privacy ; scats will have adequate knee room and will give a standard of 
comfort not previously provided. Provision will also be made for a considerable 
majority of the passengers to have lying down facilities. Water supply will be 
available in both the compartments and the lavatories, and lighting will be improved. 
The Inter Class will be provided with fans. It will be realised that additional 
comfort, which is largely to be obtained by increased space per passenger, means 
a reduction in the normal seating capacity This being so, much attention is bfcing 
given to reduce the taro weight of stock by special construction and close examina
tion is being made of the question of using wider stock. Such new stook, it is con
templated, will afford a greater measure of protection in the event of acoidents; 
and another feature it in hoped to introduce is better insulation against heat. t



PRESENTATION OF THE RAILWAY BUDGET, 1946-47

Locomotives and Boilers

19. As regards locomotive and boiler manufacture in the country7, the Ajmer 
Workshops expect to complete the first batch of 10 broad gauge engines by the end 
of this month and six have already been issued to traffic. In addition two metre 
gauge looos were completed last year. Work on the first order for boilers with the 
new Tata Loco and Engineering Company at Singhbhum is in hand; and progress 
is being made with finalising the plans and estimates for the new looomotive building 
workshops at Kanchrapara. I have already 'mentioned the serious problem of 
arrears of maintenance which applies particularly to locomotivos, and until the work 
involved in overtaking these arrears is complete or arrangements can be made 
satisfactorily to distribute tho work now to be carried out at Kanchrapara ther, 
may be some delay in converting these shops.

Amenities for the Public and Railway Staff
20. The works programme will be found to contain considerable sums for 

amenities both for the public and tho railway staff. As regards the latter, the 
majority of the expenditure is in respect of quarters. It has been rccognised that 
better accommodation is necessary and stops have been taken to draw up more 
suitable specifications.

* Railway Rates
21. It is necessary to make mention of an important matter of post-war rail

way investigation, one which has been mentioned publicly in tho proceedings of the 
Indian Railway Conference Association and commented upon in the Press. I refer 
to the railway rating structure. If I may say so, there seems to be ali title mis
understanding in regard to the investigations that are being made and it appears 
that the rating structure has boon confused with the rating policy or general level 
of charges.

There was for some years criticism of the structure and much was done just 
before the war to remove causes of complaint. The two main critioisms were in 
regard to the number and complexity of the class and schedule rates and, secondly 
the application of discontinuous milrago between individual Railways in the calcu
lation of freights and charges. In 1937 the Railwa}r Enquiry Committee, having 
drawn attention to these two points, expressed tho opinion that tho adoption of 
continuous mileage would involve serious rate reductions, and they recommended 
greater recourse to quoting lump sum station-to-stationrates. This policy was 
followed and much was accomplished, but despite other war pre-occupations a further 
investigation was begun into the simplification of the structure. A comprehensive 
analysis was made with the result that it appeared practicable to introduce class 
rates on a tolescopic basis on continuous mileage without appreciable loss of revenue*. 
Such a procedure would simplify the structure ; it would reduce the number of non
standard rates, and with the adoption of tho shortest route principle, would reduce 
the volume of work involved in rate calculations. The main changes tentatively 
approved were, therefore, the introduction of ^elescopic rates on continuous mileage, 
other rates for interchange traffic being mainly station-to-station lump sum rates. 
The investigation—a very complicated one involving examination of many thousands 
of rates —still continues and wo hopo to produce a structure which will eliminate 
previous criticisms, avoid unhealthy competition between railways, reduoe the 
difference between rates at railway risk and at owner's risk, and simplify procedure.
I would emphasize again that all this involved and intricate work concerns the 
structure and only indirectly does it embrace the other problem of the actual level 
of rates or the rating policy. From what I have already said about future financial 
prospects, it will be fully appreciated that the quantum of traffic generally in the 
future, which one anticipates will be below that now estimated for noxt year, and 
the level of expenditure, which unfortunately will not, one apprehends, fall so readily, 
will determine whether the existing level of railway chargcs can be maintained or not.
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Capital and Depreciation Fund
1945-46

* 22. 1 now turn to the estimates of Capital and Depreciation Fund. Our revised 
estimate for tho year 1945-46 allows for an expenditure of 29*26 crores, 10*41 crores 
under Capital and 18*85 crores from the Depreciation Fund. Tho Capital expendi
ture includes a sum of Rs. 1 • 34 crores on account of the balance of tho purchase 
price of B. & N. W. and R. & K. Railways, outstanding matters in connexion with 
which have been only recently settled after protracted negotiations between the 
Secretary of State and the Liquidators. It includes also 14 lakhs for tho purchase 
of the Pollachi- Podanur Railway, 25 lakhs for tho purchase of the Jacobabad- 
Kashmoro Railway and 1 *86 crores for the Dibru-Sadiya Railway. It also includes 
an expenditure of 1*19 crores on investment in road services. Our suspense 
balances will also be increased by 3*43 crores ; but there is a credit to Capital of 3*03 
crores, 2 • 98 crores because of the write-off of the capital cost of dismantled lines and 
abandoned assets and 5 lakhs on account of the write-back to Revenue of the railway 
portion of the cost of military sidings.

1946-47

23. For the year 1946-47 we have provided for an expenditure of 25*89 crores 
under Capital and 16*95 crores from the Depreciation Fund. Under Capital we 
have provided 2 crores for new constructions, actual details o f which are not yet 
known as survey reports have still to be submitted, and for restoration of dismantled 
lines, and 2*37 crores are provided for the purchase of Sara-Sirajganj, Ahmedabad- 
Prautej, Hoshiarpur-Doab and Sialkot-Narowal Railways. In addition to this 
sum they will be paid premia aggregating 47*26 lakhs, which, however, will be 
charged to Working Expenses. For investment in road services we have made a 
provision of 3*48 crores. For open line works we have provided 35*66 crores 
including 2 • 10 crores for quarters and other amenities for Railway staff and about 
77 lakhs for provision of additional amenities for the public. As the total open line 
programme comes to the large figure of 40 * 84 crores, we have made a lump sum cut of 
4*84 crores to provide for throw-forwards and for the probability that railways may 
not be able to spend the full amount. The net provision therefore is 36 crores of 
which 15 crores will bo charged to the Depreciation Fund, the balance of which at 
the end of the year will stand at 98*83 crores.

siafi
24. Our post-war plans include a review of many aspects of the conditions of 

serv ice under which railway servants carry out their duties—a review which has 
been facilitated by the recent acquisition by the State of the remaining Company- 
managed lines. The standard of medical facilities which we provide and the edu
cational assistance given to staff in respect of their children are being looked into. 
Staff Councils, as a link between the Administration and the railway worker, are to 
be made more effective. The working of the staff Benefit Fund which provides 
miscellaneous amenities is being reviewed. The rules regulating the hours of employ
ment of railway workers—a matter of considerable complexity—technical training 
and the handling of establishment matters are all being considered afresh. We are 
determined that the welfare of the large body of railway servants shall thus receive 
adeqauate attention in the post-war years and that improvements are introduced 
as soon as possible although the workers must remember that many of these question 
are complicated and that improvement must be progressive as investigations are 
completed and funds become available.

I am well aware that, at the moment, the post-war scales of pay are uppermost 
in the minds of our employees. Each Railway has its own scales ; in fact, there is 
an entire lack of uniformity in this matter, especially on ex-Company-managed 
Railways. While it is impossible to justify one set of scales in such a large country 
where differences in living conditions will probably always exist, an attempt is being 
made to simplify, as far as possible, the pay structure which, in itself, the Railway



Board believe, will ba ooaJuciva to cDnt3;ib nont amoag the staff. This examination 
of the structure is well in ha id, and, ah hough it will not be possible finally to intro
duce post-war scales until we can foresee to some extent the level at which prices 
are likely to become stabilised, yet, as recently announced, Government is setting 
up â Commission to consider the post-war scales of pay^of allits servants. In the 
meantime, however, the proseat rates of relief which^we are giving will not be reduoed 
«o long as there is no material reduction in the cost of living.

25. Large bodies of temporary staff are, 1 know, apprehensive that diminution 
in railway transportation will lead to many^of them being discharged. As I have 
publicly stated, there is no truth in the report which has appeared in the Press that 
as many as 250,000 men will lose their employment. It is, of course, a fact that the 
purely military work which Railways were undertaking on behalf of others has been 
stopped and that purely military traffic will show a decline, but we have the larger 
rehabilitation and construction programme to which I have already referred. Under 
these conditions, men who are becoming surplus in one direction can be given 
alternative employment in another and Railway Administrations are doing their 
utmost to ensure that no redundant worker will be turned off if there is alternative 
work for which he is at all suitable and which he will accept.

Conclusion
20. In conclusion, Sir, I should like again to take this opportunity—the last 

opportunity I shall have—to commend to Hon. Members the loyalty and work of 
all grades of Railwaymen.

All have contributed to the results obtained and on their endeavour depcnded9 
to tciut exit lit, the succos that atteixicd the lighting forces of the Allied Nations,
i.U only in the East but in North Africa and elsewhere. The principal Administra
te t Oil cci, G.B.Q. (India), once publicly stated “ The Railways of India have never 
1< t the Arm} down.”  1 do not feel that my confidence—a confidence born of thirty- 
t\e gears' connexion with Incian Railways—is misplaced when I say that these 
6i.me officers and men will continue to display a similar spirit of service in the different 
conditions now about to lace them. May it be so. (Applause.)
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The Council then adjourned till Eleven of the Clook on Tuesday, the 19tl* 
February, 1946.


